
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES―II SECT10N)

RATIFIED ⅣIINUTES OF THE NORⅣIS COMⅣlITTEE― II PIEETING NO。 04/81
SCHEDULED ON 02.06.2015

Please Note

(1)  For information of cxponcrs,Norms Commhtee― H handles aH cases penaining to
flxation/ratiflcation of norms for Export Products falling under lTC(HS)Chapter 72 to

76,78 to 80,85.Cornrnunications in rcspect of cases/pertaining to NC¨ II rnay be sent to

cmJl addrcss:nc2.dq乱④ nic.in

(li) In certain cases the decision of the Norrns Commtttee refers to the Rccommendations/
Observations/Dcflcicncics rcccived froln the concerned Technical Authority. Wherever

applicable,a scanncd copy of such document has bcen placcd at the end ofthe Minutcs,

in running scrial orders. The concerned ttrin/company may go through the same and

respond accordingly.

(ili) Similarly,a scanncd copy of the blank Standard Denciency Format,which may ind a
retrence in NC decisions,has also been attached in the cnd.This may also bc referred to

by thc conccrned flrrn/company and may be respondcd accordingly.

(市) The NOrms Committee has taken decision only with respcct to technical aspect/wastage
norins. Whilc redeerning the applications, RAs should check that the applicant has

fulflHed aH requiremcnts as prescribed  in policy/procedure including those in Policy

Circular No.50/2009-2014(RE 2010)dated 28th December, 2011, Policy Circular
No.14(RE-2012/2009-14,  dated  4th  February,  2013  and  O.M. No.
01/92/180/Misc./AM.13/PC¨ V1/10 dated 15.04.2014.

The Mceting No. 04/81 of Norms Conlrnittee¨ II for the year 2015-16 scheduled to be

held on 02.06.2015 、vas actua‖ y held on 16.06.2015 under thc ChairrFlanship of Shri Jaikant

Singh,Additional E)ircctor Cencral of Foreign Trade to consider the follo、ving applications for

ratiflcation of norlns in rcspect of advance authorizations under Duty Exemption Scheme

(Chapter_4)of Foreign Tradc Policy 2015-20.The bHowing members were prcsent in the
meeting:―

SIo No。 Name & Dcsignation Department

1
DIPP

つ
４ Sh面 K.S.Sodhi,Asstt.Director(ME) MSME

う
Ｄ Shri Pradyumna Sahu, FTDO DGFT

Case No.:2/11/81¨ ALC2/201l  Party Name:DELTA POWER  Meet No/Datc:4/8ト
SOLUTIONS INDIA PVToLTD.ALC2/2015

0206.2015

Status: Deferred

Lic.No/Datc:2510003250 Defer
25.05.201l              Date:14.07.20i5

HQ File

101/81/050/00071/AM12/

RLA File
:25/24/040/00005/AM12/

Decision :NC noted that the rcply of the firm/company has been referred to DietY on

12.06.2015 for examination and comments. 'l'he case stands deferred ro 14.07.2015.
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Case No.:15/10/81-ALC2/2014 Party Name:IMAGE LABELS  Mcct No/Datc:4/81-

PVT.LTD.,              ALC2/2015
02.062015

HQ Filc RLA File

Rejected

:01/81/050/00272/AM15/       :o7/24/040/00o70/AM13/

LTD

RLA Filc

HQ File

:01/81/050/00269/AM15/

02.06.2015             ‐

Lic.No/Date:0710089685 ‐Defcr

Status: Deferred

IDatcl14 07 2015

to the flrrr1/cOmpany on

from them,NC decided tO

case stands deferred tO

Approved

Lic.No/Datc:0710088940

15.062012

Decision : NC noted that firm/company has not replied to D/L dated 17.12.2014, reminder
dated 05.03.2015 and final reminder dated 27.05.2015. Since no reply was received form
firm/company despite repeated reminders, the committee decided to reject the case with
direction to firm/company to pay custom duty & applicable interest for EoDC.

RA may take suitable consequential action accordingly.

Case No.:13/10/81-ALC2/2014 Party Name:SUNCHIRIN    Mect No/Date:4/8ト
・AUTOPARTSINDIA PVT.  ALC2/2015

HQ File

:01/81/050/00270/AM15/ 107/24/040/00174/AM13/ 1307.2012

Decision : NC noted that DHI Deficiency letter was issued
26.05.2015. As no reply from the firm/company has been received
send a reminder to the firm/company to expedite reply. The
14.07 .2015.

Case No.:12/10/81-ALC2/2014  Party Namc:RATNAMANI    
ルleet No/Date:4/8ト

METALS&TuBES LIヽ 41TED  ALC2/2015
02.06.2015

RLA File ‐Lic.No/Date:0810115143
:08/24/040/00168/AM13/       1409.2012

Decision : NC decided to ratify the norms of above AA as per written comments ol DIppvide U.o. No. t2l22r/20r4-TSW/06 dated r5.r0.20r4 as under:-

I ' Net Weight of export item may be modified as 1066.65 MT contain ing 1024.6MT ofCarbon Steel.
2' Word "of relevant grade and thickness 7.1 mm" may be suffixed with the descriptionof Import item at Sl. No. I and its quantity may be ailowed as 1075.g3 MT as I .05
- Kgs./Kg. content in the export product.
3' Quantity of import item at Sl. No. 2 may be allowed as2246.2Kgs. Taking clue fromstoN c_1289.
4' Quantities of import items at Sl. No. 3 & 4 may be allowed as applied for i.e. 45g6.71Kgs. & 40185;64 Kgs. Respectivery taking 

"rrl r.o, iroN c-r2gg.5' Quantities of import items at Sl. No. 5 & 6 may be allowed as applied for bcing lessthan 0.04o/o of FOB value of exports.
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Case No。 :8/17/81¨ ALC2/2012  Party Name:GRAVITA INDIA
LTD.,

HQ File

:01/81/050/00337/AM13/
RLA File

:13/24/040/00030/Aヽ 413/

IMeet No/Date:4/81-

`ALC2/2015
102.06.2015

Lic No/1)atc:1310041387
118.10.2012

MoEF for examination

Status:Deferred

Defer
Date: 14.07.2015

and comments.Decision:NC notcd that the casc has been referred to

The case stands dcfcrrcd to 14.07.2015.

Casc No.:31/3/81‐ ALC2/2013  Party NamclMPP

HQ IrilC

TECHNOLOGIES PRIVATE
LTD.,

RLA File
:01/81/050/00034/AM14/       :07/24/040/00492/AM13/       22.02.2013

Decision : NC noted that DHI Deflciency letter was issued

26.05.2015.As no reply froln the flrm/cornpany has been received

scnd a rcrllindcr to the flrin/company to cxpcditc reply. The

14.07.2015。

Case No.:14/3/81-ALC2/2013  Party Name:SOURIAU INDIA Mcct No/Datc:4/81-
PRIVATE LIMITED       ‐ALC2/2015

10206.2015

HQ File

:01/81/050/00017/AM14/

Lic.No/Date:1010052619  DcfcrRLA File
:10/24/040/00076/AM13/

Mect No/Date:4/81‐
'ALC2/2015

02.06.2015

Lic.No/Date:0710093908

Status:Deferred

Defer
Date:l4.07.2015

to the firm/company on

from them, NC decided to

case stands deferred to

Status:Deferred

Date:14.072015

to the nrrl1/company on

from them,NC decided to

case stands deferred to

26.02.2013

Decision : NC noted that DeitY Deficiency letter was issued
10.05.2015. As no reply from the firm/company has been received
send a reminder to the firm/company to expedite reply. 1'he

14.07.2015.

Case No.:8/l0l8l-ALC2/2014 Party Name:VEM Mcet No/Datc:4/8ト Status:Deferred
TECHNOLOGIES PVT LTD. IALC2/2015

102.06.2015

RLA「 ile
:09/24/040/00640//ヽ M13/

Lic.No/Date1091 0055685  Defer
.08.042013

the reply of the firm/company has been

and comments. The case stands deferred to

HQ File

:01/81/050/00265/AM15/

Decision:NC noted that
30.03.2015 for exanlination

Case No.:52/10/81¨ ALC2/2014

HQ File

:01/81/050/00309/AM15/

Date:14.07.2015

referred to DietY on

14.07.2015。

Party Namc:GRAVITA INDIA
LTD.,

RLA File

:13/24/040/00003/AM14/

Meet No/Datc:4/8ト

IALC2/2015
02.06.2015

Status: Deferred

Lic.No/Datcl131 0042835  ,Defer



Decision : NC noted that the case has been referred to MoEF for examination and comments.
The case stands deferred ro 14.07.2015.

Case No.:41llOl8l-ALC2t20l4 Party Name:NEOSTAR STEEL Meet No/Date:4i81- Approved
TUBES PVT.LTD., ALC2/2015

02.06.2015

HQ File RLA File Lic.No/Date:0410147871
:01/81/050/00298lAMl5l :0412410401000741AM141 09.07 .2013

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP
vide U.O. No.1217012015-TSW/10 dated 16/0612015 as under:-

1. Length of pipe at export item at Sl. No. 1 may be specified as 3 Meters each (Total length 9000
Meters)

2. Length of pipe at export item at Sl. No. 2 may be specified as 0.l Meters each ( Total length 200
l0 Meters)

3. Words"ASSORTEDSCH" giveninthedescriptionof importitemsatSL.No. 1-,2,3&5maybe
replaced with words "SCH 40, 168.3 mm OD"

4. Words " ASSORTED SCH" given in the description of import item at SL. No. 4 may be replaced
with words " Relevant SCH, 152 mm OD"

5. Total lengths of import items at Sl. No. 1-,2,3,4 & 5 may be specified as 3612 Meters, 2252
Meters, 253 Meters, 203 Meters & 2890 Meters respectively.

6. Taking clue from SION C-362, quantities of import items at Sl. No. 1to 5 may be allowed as

applied for.

RA may take suitable consequential action accordingly.

Case No.:5/l 618l-ALC2l20l3 Party Name:SOURIAU INDIA Meet Noi Date:4i8 I - Status:Deferred
PRIVATE LIMITED ALCZI2OI5

02.06.2015

HQ File RLA File Lic.No/Dare: 1010054170 Defer
:01/81/050/00302lAMl4l :10/241040100028/AMl4/ 23.07.2013 Datel4.07.2015

, , Decision :NC observed that DeitY vide letter No.W.27l9/2013-IPHW dated I 8.02.2015 stated" that they have furnished the comments on the subject AA. NC also noted that since the
comments has not been received by NC, DeitY has been requested to furnish a copy of the
requisite comments. NC observed that the copy of the comments is still awaited from DeitY.
NC therefore, decided to send a reminder to DeitY to furnish a copy of the comments. The
case stands deferred to 14.07.2015.

Case No.:4/4/81-ALC2l20l4 Party Name:M/S ATOZ .Meet No/Date:4/81- Status:Deferred
EXPORTS, ALC2I2OI5

02.06.2015
l2'Hq ril" RLA File Lic.No/D ate:2910022290 ,Defer

:01/81/050/00141lAIiIls/ :2912], 1040/00006/AMl4l 14.08.2013 Date)4.07 .2015
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09.07.2014, RA Moradabad and the flrrn/company had bcen requested to furnish rcply on

value addLion in the suttect AA,which is less that 15%.Thc commcnts of RA and the

flrm/company is stiH a、vaitedo NC decided to send a flnal rerninder to RA and the
flrm/company for furnishing thc requisite information. The case stands deferred to

14.07.2015.

Case No.:45/19/81-ALC2/2013 Party Name:JINDAL SAW LTD IMeetNo/Date:4/81-     Approved
ALC2/2015
‐02.06.2015

HQ File               RLA Flle               Lic No/Datc:0510366234
:01/81/050/00359/AN414/       :05/23/040/00250/AM14/        19.092013

Decision:NC dccidcd to ratify the norms of above AA as per written comments of DIPP

vide UoOo No. 12/76/2014-TSW/33 dated 25.6.2014 as under:―

l. Quantity of export product at Sl. No. I

Meters).
2. Description of export product at Sl. No.

(coating thickness 2.50 mm)".
3. Words " containing 14828.9 Kgs. of Monel Sheaths" may be suffiixed with the

description of export item at Sl. No. 3.

4. Word "Relevant" may be prefixed with the description of import items at Sl. No. l, 2
& 13.

13 5. UOM of import item at Sl. No. I may be corrected as "MT".
6. Taking clue from SION at Sl. No. C-593, total quantity of import items at Sl. No. I &

2 put together may be allowed 4622.787 MT as 1.05 MT/MT content in the export
product at Sl. No. l.

7. Quantities of import items at Sl. No. 3, 4, 5 & 6 may be allowed as applied for i.e.

18.183 MT,22.013 MT, 3.522MT & 4402 Nos. respectively as per SION C-593.

8. Quantity of import item at Sl. No. 7 may be allowed as 42 Nos. on net to net basis as

claimed by the firm.
9. 'l'otal quantities of import items at Sl. No. 8 to l2 put together may be allowed within

2o/o of FOB value of export item at Sl. No. 2.

10. Quantity of import item at Sl. No. l3 may be allowed as 14828.9 Kgs. on net to net

basis as claimed by the firm.
I l. 'l'otal quantity of import items at Sl. No. 14 & 15 put together may be allowed as 1937

Nos. on net to net basis with accountability clause.

RA may take suitable consequential action accordingly.

Case No.:38/19/81-ALC2/2013  Party Name:RATNAMANI
METALS&TU BES LIMITED

14責
O File               RLA Flle
:01/81/050/00352/AM14/       :08/24/040/00281/AM14/

Decision:NC decided to ratify the norms of above AA

may be corrected as 4402.65 MT (20306

2 may be corrected as " HSS Coated bends

Mcct No/Date:4/81‐      Approved
ALC2/2015
02.062015

Lic.No/Date:0810125074
25.09.2013
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vide U.O. No. 1219712014-TSW/25 dated23.7.20l4 as under:-

l. Words * OD 457.2 MM and Wall thickness 6.35 mm & I l.l3 mm, FBE Coating
thickness :0.375 MM & ARO Coating Thickness: 0.475 MM" may be suffixed with
the description of export products at Sl. No.l.

2. Words * OD 457 .2 MM and Wall thickness 6.35 mm & I I . 13 mm, 3 LPE Coating
thickness: 3.9 MM" may be suffixed with the description of export products at Sl.
No.2.

Quantity of export product at Sl. No. I may also be specified as 86496.37 Sq. meters.
Quantity of export product at Sl. No. 2 may also be specified as 15713.55 Sq. meters.
Export products at Sl. No. I & 2 to contain 4327 .592 MT & 1321.22 MT of Carbon
Steel respectively.
words " of relevant grade & thickness" may be suffixed with the description of
Import item at Sl. No.l and its quantity may be allowed as 4543.97 MT' as 1.05
Kgs./Kg. content in the export product at Sl. No. l.
Quantities of import items at Sl. No. 2 & 3 may be allowed as 47392 Kgs. & 65g00
Kgs. respectively.

Quantities of import items at Sl. No. 4 &. 5 may be allowed as applied for.
words " of relevant grade & thickness" may be suffixed with the description of
lmport item at sl. No. 6 and its quantity may be allowed as l3g7.2g l MT as 1.05
Kgs./Kg. content in the export product at Sl. No. 2.

10. Quantities of import items at Sl. No. 7 & 8 may be allowed as 1869.4 Kgs. & 4l1l.z
Kgs. respectively taking clue from SION C-1292.

ll. Quantity of import item at Sl. No. 9 may be allowed as applied for i.e. 62856 Kgs.
taking clue from SION C-1292.

12. Quantities of import items at Sl. No. l0 & I I may be allowed as applied for.
13. Words " of relevant grade & thickness" may be suffixed with the description of

Import items at Sl. No. 12,13 & 14.
14. Taking clue from SION C-593, quantities of import items at Sl. No. 12, 13 & 14 may

be allowed as under:-
(i) Quantity of import item at Sl. No. 12 may be allowed as 7l .673 MT as 1.05

Kgs./Kg. content in the export product at Sl. No. 3.(ii) Quantity of import item at Sr. No. l3 may be allowed as 4g.94 MT as 1.05
Kgs./Kg. content in the export product at Sl. No. 4.(iii) Quantity of imporr item at sl. No. 14 may be allowed as 46.2 MT as 1.05
Kgs./Kg. content in the export product at Sl. No. 5.

RA may take suitable consequential action accordingly.

３
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Casc No.:22/10/81‐ ALC2/2014 Party Name:TOsHIBA JSW   Mect No/Datei4/81-
TURBINE AND GENERATOR ALC2/2015
PRIVATE LIMITED        o2.062015

Status: Defcrred

15 HQ File
i01/81/050/00279/AM15/

RLA Filc             Lic.｀ 0,b農さ:04101ζ」342 5も拮「
:04/21/040/00423/AM14/      ,2412.2013             1Datc:14.07.2015

Decision :NC observed that DHI vide U.O.
stated that the firm/company has requested to

No.3(146)/2014-TSw(B)dム tcd illli12bi4 hat中呼
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addition to 24 items covered in the subject AA. NC decided to advise the firm/company to get
the authorization amended through the licensing authority and submit the complete
application along with justification of imported inputs along with quantity for each export
product auxiliaries separately. NC also decided to ask the firm/company to furnish the
shipment bills. The case stands deferred to 14.07.2015.

16.HQ Filc
:01/81/050/00382/AM14/

17 HQ Filc
:01/81/050/00147/ANl15/

RLA File

:13/24/040/00042/AM14/

RLA Flle

:13/24/040/00057/AM14/

Lic.No/Datc:1310045543

30.12.2013

Status:Deferred

Defer
Date: 14.07.20 I 5

and comments.

Status: Deferred

Casc No.:2/22/81¨ALC2/2013 Party Namc:GRAVITA INDIA 'Mcet No/Datc:4/8ト
LTD.,                 ALC2/2015

102.06.2015

Dccision:NC notcd thatthe case has been referred to MoEF for exaFYlination

The case stands deferred to 14.07.2015.

Case No.:10/4/81-ALC2/2014 Party Name:GRAVITA INDIA Mcct No/Date:4/8ト
LTD。,                 IALC2/2015

02.06.2015

CONNECT10N SYSTEMS   ‐ALC2/2015
1NDIA LIMITED,        02.06.2015

HQ Filc

18 :01/81/050/00138/AM15/

Decision:NC observed that DHI has furnished comments宙 dc U.0.No.3(74)/2014/TSW(B)

datcd 07.08.2014. NC notcd that bascd on E)Hl's cornlnents, thc casc has bccn referred to

C&PC for examination and comments which is stin awaitcd from C&PC.The case stands

deferrcd to 14.07.2015.

Case No.:11/4/81¨ALC2/2014  Pany Name:JINDAL(INDlA) Mcet No/Date:4/81‐
LIMITED                IALC2/2015

02.06.2015

Approved

HQ File

:01/81/050/00148/AM15/

Decision : NC decidcd to ratify the norms of above AA as per written comments of DIPP

ts vide U.O. No. 1217612014-TSW/53 dated25.6.20l4 as under:-

1. Quantity of export product may also be specified as 85338 Meters in addition to its
weight of 5494.29 MT.
Thickness of import item at Sl. No. I may be modified as 0.365".
'l'aking clue from SION at Sl. No. C-1292, quantities of import items may be allowed
as under:-

Decision : NC noted that the case has been referred
The case stands deferred to 14.07.2015.

Case No.:l/4181-ALC2l20l4 PartyName:DELPHI

RLA Flle

:10/24/040/00089/AM14/

RLA F‖ c

102/24/040/00167/Aヽ 414/

Lic No/Datc:1310046460 Dcfcr
19.03.2014 Date:14.07.2015

to MoEF for examination and comments.

Mect No/Date:4/8ト Status:Deferred

Lic No/Date:1010057414 Defer
21.03.2014 Date:14.072015

Lic.No/Date:0210201846

31.03.2014

２
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(i) Quantity of import item at Sl. No. I may be allowed as 5406.2 MT as L05
MT/MT Content in the export product.

(ii) Quantity of import item at Sl. No. 2 viz. Epoxy Powder may be allowed as

8.713 MT as per SION C-1292.
(iii) Quantity of import item at Sl. No. 3 viz. Adhesive may be allowed as l9.lll

MT as per SION C-1292.

Quantity of import item at Sl. No. 4 viz. Polyethylene may be allowed as

292.892 MT as per SION C-1292.

Quantities of import items at Sl. No. 5 may be allowed as applied for being
0.32% of fob value of exports.

RA rnay take suitablc consequential action accOrdingly.

Case No.:12/4/81‐ALC2/2014  Party Name:JINDAL(INDIA) IMeet No/Date:4/8ト
LIMITED               ALC2/2015

102.06.2015

Approved

HQ Filc RLA Filc Lic.No/Date:0210201854
:01/81/050/00l49lAMl5/ :02/2410401002021AM141 31.03.2014

Decision : NC decided to ratify the norms of above AA as per written comments ol DIPP
vide U.O. No. 1217612014-T3W/58 dated25.6.20l4 as under:-

l. Thickness of import item at Sl. No. I may be modified as 0.356" &0.307-.
2. Thickness of import item at Sl. No. 2 may be modified as 0.438" & 0.500,,.
3. Taking clue from SION at Sl. No. C-1292, quantities of import items may be allowed

as under:-
(i) Total quantity of import items at Sl. No. I & 2 put together may be allowed as

applied for i.e. 5782 MT as I .05 MT/MT Content in the export product.
(ii) Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed as

applied for i.e. 8.727 MT as per SION C-1292.
(iii) Quantity of import item at Sl. No.4 viz. Adhesive may be allowed as 19.242

MT as per SION C-1292.
(iv) Quantity of import item at Sl. No.5 viz. Polyethylene may be allowed as

294.892 MT as per SION C-1292.
(v) Quantities of import items at Sl. No. 6 may be allowed upto l% of fob value of

exports.

RA may take suitable consequential action accordingly.

(iV)

(V)

Case No。 :3/4/81-ALC2/2014   Party Name:DEUTSCHLAND  Mcct No/Date:4/8ト
TRANSFORM ERS PVT LTD  IALC2/2015

,02.06.2015

21 HQ File RLA「 ilc Lic.No/Datc:0410156839
:01/81/050/00140/AM15/       :o4/24/040/00308/AM14/       .o3.04.2014

Decision:NC decided to ratify the norms ofabove AA as pcr written comments of DHI宙 dc
uQNQ χ
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RA rnay take suitable consequential action accordingly.

Case No.:9/7/81‐ ALC2/2014   Party Name:MAN INDUSTRIES Meet No/Date:4/81‐ Approved

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP

zz. vide U.O. No. 1219712014-TSW/45 dated23.07.2014 (copy enclosed).

Words "of relevant grade & thickness" may be added with the description of import
item at Sl. No. l.
Quantities of import items at Sl. No. 1 to 6 may be allowed as per SION C-593.

RA may take suitable consequential action accordingly.

Case No.:20/10/81-ALC2/2014 Party NamelBILCARE
LIヽ41TED

Mect No/Datc:4/81- Status: Deferred

HQ File RLA Filc

IALC2/2015

02062015

1Lic.No/Datc:3H0063479 Dcfer
23:01/81/050l0027llAl/rlsl :31183/040/00001/AMl5/ 11.04.2014 Date:14.07.2015

Decision : NC noted that the reply of the firm/company has been referred to C&PC on

04.03.2015 for examination and comments. The case stands deferred to 14.07.2015.

HQ File

:01/81/050/00201/AM15/

HQ Filc

:01/81/050/00204/AM15/

(INDIA)LTD.

RLA Fllc

:03/95/040/00504/ANl14/

PVT LTD.

RLA Filc

:03/95/040/00691/AM14/

ALC2/2015
02.06.2015

1Lic.No/Date:0310777050

04.04.2014

Mcct No/Datc:4/81-

ALC2/2015
Approved

Approved
ALC2/2015
02.06.2015

Lic.No/Date:0310778970
22.04.2014

１

　

　

２

Case No.:5/4/81-ALC2/2014   Party Name:AVDH00T
ENGIN EERS(PROP.
VASUDEO D.YERAVDEKAR)02.06.2015

HQ File RLA Filc Lic.No/Datc:3H0063515

:01/81/050/00142/AM15/       :31/83/040/00012/AM15/       16.04.2014

Dccision:NC decided to ratify the norms of above AA as per wrnten comments of MSME

宙de U.O.No.30(32)/15¨ ME dated 18.05.2015(copy enc10sed).

RA rllay take suitable consequential action accordingly.

Case No.:12l7181-ALC2l20l4 Party Name:POI,YCAB WIRES Meet No/Date:4/8 l-

う
ん

で
，

Decision : NC decided to ratify the norms ol above AA as per written comments of, DIPP vide

tJ.O. No. 1217012015-TSW/25 dated I 610612015 as under:-

ず番聯 巌翠I;に
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1,. Description, quantity and Netweight of export products at sl. No. 1,to 12 may be
modified as under :

Copper ConO C

PVC Sheathed Aluminium Wire Armoured Cabtes For 1S/30 (3g) KV.

1 Core X 400 Sq. mm

1 Core X 120 Sq. mm

1 Core X 70 Sq. mm

1 Core X 240 Sq. mm

1 Core X 500 Sq. mm

1 Core X 95 Sq. mm

Copper Conductor XL

4 Core X t0 Sq. mm lnrrnoureO;

4 Core X a Sq. mnr lnrrnoureOl

4 Core X 2.S Sq. rnm(nrrnoureOy

4 Core X 10 Sq. mm(RrrnoureO)

4 Core X ZS Sq. mmlnrrnoureO;

4 Core X gS Sq. mmGrmoured)

4 Core X SO Sq. nrmlnrrnoureOy

4 Core X ZO Sq mnrl nrrnoureO)

4 Core X 9S Sq. mmlnrrnoureOl

3 Core X O Sq. mnl nrrnoure4

3 Core X tO Sq. mmlnrmoureOl

3 Core X t0 Sq. mmlnrrnoureOy

3 Core X ZS Sq. mmlnrmoureOy

3 Core X 3S Sq. mmlnrmoureOy



4 Core X 4 Sq. mm( Armoured)

4 Core X 6 Sq. mm(Armoured)

4 Core X 16 Sq. mm(Armoured)

4 Core X 25 Sq. mm(Armoured)

3 Core X 70 Sq. mm(Armoured)

3 Core X 120 Sq. mm(Armoured)

3 Core X 240 Sq. mm(Armoured)

3 Core X 150 Sq. mm(Armoured)

3.5 Core X 50 Sq. mm( Armoured)

3.5 Core X 120 Sq. mm(Armoured)

3.5 Core X 70 Sq. mm(Armoured)

3.5 Core X 35 Sq. mm( Armoured)

3 Core X 6 Sq. mm ( Un-armoured)

3 Core X 10 Sq. mm( Un-armoured)

3 Core X 16 Sq. mm( Un-armoured)

2 Core X 25 Sq. mm(Armoured)

7 Core X 1.5 Sq. mm( Armoured)

7 Core X 4 Sq. mm( Armoured)

7 Core X 6 Sq. mm(Armoured)

(34)
'12 Core X 4 Sq. mm( Armoured)

10 Core X 1.5 Sq. mm( Armoured)

8 Core X 1.5 Sq. mm ( Armoured)

7 Core X '10 Sq. mm(Armoured)

10 Pair X 0.75 Sq. mm( Un-armoured)

1 Q X 1.5 Sq. mm( Un-armoured)

137080 122880

Copper Cond Screened with Semi Conduc‖ng Compound XLPE lnsulated Covered with CU Tap4Armoured

喘
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PVC Sheathed Cables above l l KV

3 Core X 185 Sq. mm

3 Core X 120 Sq. mm

3 Core x 240 Sq. mm

3 Core x 95 Sq. mm

Copper Conductor EPR lnsulated ZHFR Sheathed Armoured / Unarmoured lnstrumentation Cables up to 1100

V/LT.

2 Core X 1.5 Sq. mm ( Armoured)

2 Core X 2.5. Sq. mm (Armoured)

3 Core X 2.5. Sq. mm (Armoured)

12Core X 1.5. Sq. mm(Un-armoured)

5 Core X 1.5. Sq. mm ( Un-armoured)

5 Core X 2.5. Sq. mm ( Armoured)

7 Core X 1.5 Sq. mm (Armoured)

7 Core X 2.5 Sq. mm (Armoured)

12 Core X 1.5 Sq. mm ( Armoured)

12 Core X 2.5 Sq. mm (Armoured)

24 Core X 1.5 Sq. mm ( Armoured)

24 Core X 2.5 Sq. mm (Armoured)

6 Pair X 1.5 Sq. mm ( Armoured)

12 Pai X 1 .5 Sq. mm ( Armoured)

6 T X 1.5 Sq. mm ( Armoured)

6 Pair X 1.5 Sq. mm( Un-armoured)

12TX15Sq mm(Armoured)

‐,`` ・ |=｀
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Armoured / Unarmoured PVC lnsulated Flexible Purpose Copper Cables rating up to 1'100 volts.

12 Core X 1 Sq. mm ( Un-armoured)

24 Core X 1 Sq. mm ( Un-armoured)

TCore X 1 Sq. mm ( Un-armoured)

5 Core X 1 Sq. mm ( Un-armoured)

6 T X '1 Sq. mm ( Un-armoured)

12 Pai X1 Sq. mm ( Un-armoured)

6 Pair X 1 Sq. mm ( Un-armoured)

2 Pair X 1 Sq. mm ( Un-armoured)

1 Pair X 0.75 Sq. mm ( Armoured)

(10) 10 PairX 0 75 Sq mm(Armoured)

(11) 5 Pair X 0.75 Sq. mm (Armoured)

1 T X 0.75 Sq. mm (Armoured)

2 PAIR X 0.75 Sq. mm ( Armoured)

(14) 5 PAIR X15 Sq mm(Armoured)

81000 31267

Copper Conductor Covered with Glass Mica Tape XLPE lnsulated ZHFR Sheathed Armoured / Unarmoured

Cables up to 1 100 V/LT.

1 T X 1.5 Sq. mm (Armoured)

6 Pair X 1,5 Sq. mm ( Un-armoured)

12PanX 1.5 Sq. mm (Un-armoured)

8 T X 1.5 Sq. mm ( Un-armoured)

16 T X 1.5 Sq. mm ( Un-armoured)

1 PAIR X 1.5 Sq. mm ( Armoured)

1 PAIR X 2.5 Sq. mm (Armoured)

2 PAIR X1 5 Sq mm(Armoured)

34850 18527

13
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7 Armoured / Unarmo

lDairY lEe^ -- /uq
t e0,

rq. rnm ( Armoureo)

rq. mm ( Armoured)

(4) rq. mm ( un-armoured)

oq. mm ( un-armoured)

.c Dq. mm ( un-armoured)

Dq. mm ( un-armoured)

oq. mm ( un-armoured)

353500 284169

8 vuPper uorrouclor ALPE lnsulated IHFR Sheathed Armoured / Unarmoured Cables up$-i 100V/Ll

) C.aroY r < Q^ h-
\ dil iluut eu,

oq. rilril ( armoureo]

oq. rnilt t arrnoureo)

oq. iltril (drriloureq)

oq. rilril ( armoureo)
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2 PAIR X1 5 Sq mm(Armoured)

1 Q X 2.5 Sq. mm ( Armoured)

5 PAIR X 0 75 Sq,mm(Armoured)

Copper Conductor XLPE lnsulated PVC & XLPE Sheathed Armoured Cables up to 1 '100 V/LT.

l Pal「 X075 Sq mm

5 Pair X 0.75 Sq. mm

10 Pair X 1.5 Sq. mm

2Pai X '1.5 Sq mm

20 ParX1 5 Sq mm

1 PAIR X 1.5 Sq. mm

1 Q X 0.75 Sq. mm

2 PAIR X 075 Sq mm

Copper Cond. Covered with Semi Conducting Compound XLPE lnsulated Covered with Copper Tape ZHFR

Sheathed Armoured cable above 1.1 KV.

3 Core x 95 Sq. mm

Copper Cond. Covered with Semi Conducting Compound XLPE insulated Covered with Copper Tape ZHFR

Sheathed Aluminium Wire Armoured Cable For above 1.1 KV.

l Core X 120 Sq.mm

l Core X 150 Sq mm

l Core X 95 Sq mm

Copper Conductor XLPE lnsulated P∨ C Sheathed Aluminium Wire Armoured Cabie up to l100 Vノ LT

l Core X 120 Sq.mm

l Core X 95 Sq mm

Ⅷ
l則
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1 Core X 70 Sq. mm

10000 11300

2. Quantity of import item at S.No.1 i.e. Copper Wire Rod may be allowed as 1.01

i *er./Kg. content in the Export products at Sl. No. tto !2.
I 3. Quantity of import item at S.No.2 i.e. LDPE Compound( Crosslinkable) may be allowed as

1.05 kgs/ke content in the Export products at Sl. No.1 to 3, 6 & 8 to 12.
4. Quantity of import item at S.No.3 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.

content in the export products at S.No. 1to 3, 5,7,9 &12.
5. Quantity of import item at S.No.4 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.

content in the export products at Sl. No. 1- to 3, 5,7,9 &1.Z.
6. Quantity of import item at S.No.S i.e. COGEGUM Compound may be allowed as 1.05

kgs/kg content in the Export products at Sl. No. 4,6,8,10 & 11.
7. Quantity of import item at S.No.6 i.e. Polidiemme Compound may be allowed as 1.05

kgs/kg content in the Export products at Sl. No. 4.
8. Quantity of import item at S.No.7 i.e. Semi Conducting Compound may be allowed as

1.05 kgs/kg content in the Export product at Sl. No. L, 3, 10 & 11.
9. Quantity of import item at S.No.8 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.

content in the Export product at Sl. No. 1, 3, 10 & 11.
10. Quantity of import item at S.No.9 i.e. Aluminium lngots may be allowed as 1.0i. kes/ke

content in the Export products at Sl. No. 1-,11, &L2.
11. Quantity of import item at S.No.10 i.e. Galvanised Steel Wire may be allowed as

1.02 kgs/kg content in the Export products at Sl. No. 2(1) to 2(26),2(3O) to 2(37),3, 4(1) to
4(3), 4(6) to 4(15), 4(L7), s(9) to 5(14), G(1), G(6) to G(8), 7(1) to 7(3), 8(1) to 8(10), 8(12),
8(16) to 8(19),9 and 10.

12. Quantity of import item at Sl.No. 11 i.e. Water Swellable Tape may be allowed as
1.01Sq.Mtrs./ Sq.Mtr content in the Export products at Sl. No. 1.

13. Quantity of import item at Sl.No. 12 i.e. Glass Mica Tape may be allowed as 1,.O2
Kgs./kg. content in the Export products at Sl. No. 6.

RA may take suitable consequential action accordingly.

Case No.:4/7/81-ALC2/2014  Party Name:METALOID

ARCHITECTURAL PRIVATE
LIMITED

26 HQ File RLA File
101/81/050/00196/AM15/      :04/24/040/00043/AM15/

Decision :NC noted that the casc has bcen referred tO

The case stands defelTed tO 14.07.2015.

‐Meet No/Datc:4/81‐

IALC2/2015
.02.062015

1Lic.No/Dttc:0410158148
23.05.2014

DHI for examination

Status:Deferred

Defer
Date:l4.07.2015

and comments.

271Case No.:57/10/81-ALC2/2014 Party Name:HINDALCO
INDUSTRIES LIヽ41TED

Mect No/Datc:4/81‐

ALC2/2015
Status:Deferred

/tl
/U1': :
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110.06.2014 Datc:14.07.2015

Decision : NC noted that the case has been referred to Mines for examination and comments.
'l'he case stands deferred to 14.07.2015.

Case No.:5`/10/81¨ ALC2/2014 Party Name:GRAVITA
LTD

INDIA  Meet No/Date:4/81‐      Reiected

HQ Filc

:01/81/050/00314/AM15/

HQ File

101/81/050/00313/AM15/

RLA Fllc

:34/24/040/00058/AM15/

RLA Flle

:13/24/040/00014/AM15/

102.06.2015

Lic.No/Datc:3410040236  Defer

ALC2/2015
02.06.2015
‐
Lic.No/Datc:1310047400
117.06.2014

Mect No/Date:4/81-

ALC2/2015
02.06.2015

Decision: NC noted that firm/company has not replied to D/L dated 18.12.2014, reminder

dated 05.03.2015 and final reminder dated 27.05.2015. Since no reply was received form

firm/company despite repeated reminders, the committee decided to reject the case with

direction to firm/company to pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.:2/l0l8l-ALC2/2014 Party Name:RIVER Meet No/Date:4/81‐ Approved
ENGINEERING PVT.LTD.   ALC2/2015

02.06.2015

HQ Fllc RLA Filc Lic.No/Date:0510388801

:01/81/050/002591AM|51 :0512410401001371AMl51 19.06.2014

Decision : NC decided to ratify the norms of above AA on repeat basis as per written

comments of DIPP vide U.O. No. 1217012015-TSW/29 dated 1610612015 as under:-

1. Quantity of import item at Sl.No. 1 may be allowed as 29143 Meters as 1.02 Mtrs./Mtr.

content in the export Product.

RA may take suitable consequential action accordingly.

Case No.:39/10/81¨ ALC2/2014 Party Name:ZENITH
PRECISION PVT LTD,

31 Case No.:45/10/81‐ ALC2/2014 Party Name:TECHFAB(lNDIA)

17

Status: Deferred

HQ Filc RLA Fllc Lic.No/Datc:0710105419 Defer

:01/81/050/00296/AM15/ :07/24/040/00082/AM15/ 26.06.2014 Date:14.07.2015

Decision : NC noted that MSME Deficiency letter was issued to the firm/company

26.05.2015. As no reply from the firm/company has been received from them, NC decided

send a reminder to the firm/company to expedite reply. The case stands deferred

14.07.2015.
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INDUSTRIES LTD ALC2I2OI5

102.06.201s
HQ File RUA f,ite Lic.No/Date: 0310786532::01/81/050100302/AMls/ :03r95/040/002rorAMrs/ ,ol.o7.2or4
Decision : NC decided to ratify the norms of above AA as per written comments of MSME
rvide U.O. No. 30(l 75)fi4-MF. dated 20.05.20t5 lcopy enctseOl.

lRA may take suitable consequential action accordingly.

HQ Filc              RLA rile             Lic.No/bate:101o658`2ζ
 Defer:01/81/050/00289/AM15/      :lo/24/040/Ooo32/AM15/       14.07.2014             
‐Date:14.07.201532 5ι

tiζ16二 :ヽこ16tさ d thム1 51PP(cA`島1,D818iさ ncy lも tter was iζζued lo the irmた 6mpany On
‐:ょ:5:‰含l∬ぽ吼

ilttll∬
|ドTa:IttTtle電∬

e¥i:糧
蹴ど1:懸[:d:

‐14.07.2015.

|  ICase No.:32/10/81‐ALC2/2014 Party Namc:DELPHI
CONNECT10N SYSTEMS
INDIA LIMITED,

HQ File RLA File

Case No.:40/tO/81-ALC2/2014 partyName:DEUTSCHLAND,Meet 
No/Dat e:4/gl_

TRANSFORMERS PVT. LTD :ALC2/2015
02.06.2015

‐Mect NO/Date:4/81-   status:Deferrcd
ALC2/2015
102.06.2015

Approved

:?1/81/050/Oo297/AM15/    :o4/24/040/ooo89/AM15/

"3憲燎ぐF胤麗.穐BI%讐」肥
S° fab°Ve AA

Proposal involve import of component on net to
under GN-4 for Engineering products.

、A may take suitable cOnsequcntial actiOn accOrdingly.

Casc No.:53/10/81-ALC2/2014  Party Namc:NSIL EXPoRTS   Mcet NO/Datc:4/8ト

LIMITED                ALC2/2015

02062015

ILic.No/Date:0410158978
115.07.2014

as per written comments Of DHI vide

net basis and hence may be considered

Rejected

ILic.No/Date:l H oo28050
15.07.2014

1,.1

1ヽ .I● て,'f_t、 なうち :ti｀｀t,り iい 0

34

HQ File
:01 /8 I /050/003 t O/ AMt 5 /
Decision : NC noted
dated 05.03.2015 and
firm/company despite

RLA File
:l1/24/040/oooo2/AM15/

18

that Яrrn/cOmpany has nOt replied tO D/L dated 12.08.2014,rernindcr

輌nal rerninder datcd 27.05.2015。  Since no reply was reccived fOrm
repeated reminders,thc cOmmittee decidcd tO rttect thc case with

1_1/11ィ|11



direction to flrl■ /company to pay custonl dutyだ L applicablc interest for EODC.

‐RA Inay take suitable consequential action accordingly.

Case No.:30/10/81¨ ALC2/2014 Party Name:COLORPLAST   IMcet No/Date:4/81‐      Status:Deferred
SYSTEMS PVT LTD       ALC2/2015

102.06.2015

35 HQ File RLA Filc Lic.No/Date:0510389858 Defer
:01/81/050/00287/AM15/      :05/23/040/00159/AM15/      ‐22.07.2014              Date:14.07.2015

Decision:NC noted that the case has becn referred to C&PC for cxarnination and comments.

The case stands defcrrcd to 14.07.2015.

Case No。 :39/13/81‐ ALC2/2014 Party Namc:TOSHIBA JSW   ‐Meet No/Date:4/8ト
POWER SYSTEMS PRIVATE IALC2/2015
LIMITED

RLA File

RLA Flle

:02/24/040/00036/AM15/

RLA File

:03/95/040/00233/AM15/

02.06.2015

Lic.No/Datc:0410159061  Defer

Status: Deferred

Datc:14.072015

to the flrrn/company on

iom them,NC decided to

casc stands deferred to

Status: Deferred

Datc:1407.2015

Datc:14.07.2015

HQ File

:01/81/050/00455/ANI15/      :04/24/040/00090/AM15/      .22.07.2014

Decision:NC noted that DHI Dcnciency lCtter was issued

26.05.2015.As no reply froln the flrrn/company has been receivcd

scnd a rcmindcr to thc flrln/company to cxpcdite reply. The

14.07.2015.

Case No。 :4/12/81‐ ALC2/2014 Party Namc:JINDAL(INDIA) IMcct No/Date:4/81‐
LIMITED              IALC2/2015

02.06.2015

HQ File

37 :01/81/050/00405/AM15/

HQ File

:01/81/050/00412/AM15/

Lic.No/Datc:0210204629 Dcfcr
'25.07.2014

Decision :NC noted that the firm/company has not furnish complete information in

accordance to DIPP DL vide U.O. No/l2115012014-TSW/100 dated 27.11.2014 sent to the
firm/company on 16.12.2014. NC decided to send a final reminder to the firm/company. The
case stands deferred to 14.07.2015.

Casc No.:11/12/81‐ A LC2/2014 Party Namc:MAN Mcct No/Datc:4/81- Status:Deferred
INDUSTRIES(INDIA)LTD. ALC2/2015

02.062015

Lic.No/Datc:0310788157  Defer
20.08.2014

:8 Decision : NC noted that the reply of the firm/company has been referred to DIPP on

30.03.2015 for examination and comments. However, representative of DIPP present in the

meeting informed that the reply received from the firm/company is not for their DL and

firm/company in their reply has also stated that they have not received any DL. It was

accordingly decided to send a copy of the DL as decided in NC meeting dated22.l1.2014 to
the firm/company again for reply. The case stands deferred to 14.07.2015.

19



Case No.:25/13/81‐ ALC2/2014 Party Name:JUPITER SOLAR IMeet No/Date:4/8ト
POWER LIMITED         IALC2/2015

102.06.2015

39 HQ File RLA Filc Lic.No/Dtte:0210204856 ‐Defer
:01/81/050/00441/AM15/      :02/24/040/00090/AM15/      25 08 2014              Datc:14.07.2015

Decision : NC noted that the reply of the flrrl1/company has been referred to MSME on

12.06.2015 for exarnination and cornments.The case stands dcfcrred to 14.07.2015.

Case No。 :3/13/81¨ ALC2/2014  Party Name:KRISHNA MINING Mcet No/Date:4/8ト
T00LS PRIVATE LIMITED   ALC2/2015

02.06.2015

Rejected

HQ Filc

:01/81/050/00419/AN415/

Status:Deferred

40 1Decision :NC noted that flrrn/company has not replied to D/L dated 19.12.2014,renlinder

dated 05.03.2015 and flnal rerninder dated 27.05.2015。  Since no rcply 、vas received form

Яrm/company desphe repeated reminders,the cOmmtttec decided to rlect the case with

direction to f11lH/company to pay custonl duty 2L applicable interest for EODC.

‐RA rnay takc suitable consequential action accOrdingly.

ICase No。 :2/13/81-ALC2/2014  Party Name:MANAKSIA LTD.( Meet No/Date:4/8卜      ReiectCd
FORMERLY HINDUSTHAN  ALC2/2015

HQ File

:01/81/050/00418/AM15/

HQ File

:01/81/050/00442/AM15/

RLA Filc

:02/24/040/00108/AM15/

SEALS LTD。 )

RLA Filc
:02/24/040/00123/AN415/

RLA File
:08/24/040/00002/AM15/

Lic.No/Date:0210204884

29.08.2014

02.06.2015

Lic.No/Date:0210204981

15.09.2014

Lic.No/Date:0810133370
17.09.2014

41 Decision : NC noted that firm/company has not replied to D/L dated 19.12.2014, reminder
dated 05.03.2015 and final reminder dated 27.05.2015. Since no reply was received form
firm/cornpany despite repeated reminders, the committee decided to reject the case with
direction to firm/company to pay custom duty & applicable interest for EoDC.

RA may take suitable consequential action accordingly.

Case No。 :26/13/81‐ ALC2/2014 1Party Name:JAINSON CABLES McctNo/Datc:4/8ト
INDIA PVTo LTD.        IALC2/2015

02.06.2015

Rejected

42 Decision : NC noted that firm/company has not replied to D/L dated I 9.12.2014, reminder
dated 05.03.2015 and final reminder dated 27.05.2015. Since no reply was received form
firm/company despite repeated reminders, the committee decided to reject the case with
direction to firm/company to pay custom duty & applicable interest for EODC.

'RA may take suitable consequential action accordingly_ 
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Case No.:18/13/81‐ ALC2/2014 Party Name:TECHNIP INDIA
LTD

HQ File

:01/81/050/00434/AⅣ l15/

Dccision :NC decided

commcnts of DIPP vide

RLA F‖ e

:05/24/040/00274/AM15/

Meet No/Date:4/81‐

ALC2/2015
0206.2015

Lic.No/Datc:0510391221

18.09.2014

Approved

to ratify the norms of above AA on repeat basis as per written
U.O. No. 1217012015-TSW/43 dated I 610612015 as under:-

2.

3.

4.

5.

6.

43

1.  Net empty weight of export products at SI. No. 1′  2&3  may be specified as
lll.355 MT′ 38.924M丁′0.689 Mtt respectively

Quantity of import item at Sl. No. 1 may be allowed as 580 Meters (16357 Kgs.)

inclusive of 1.02 % wastage as claimed by the firm/company.
Quantity of import item at Sl. No. 2 may be allowed as 295 Meters (6300 Kgs.)

inclusive of 1..02 % wastage as claimed by the firm/company.
Quantity of import item at Sl, No. 3 may be allowed as 20.36 Meters (562 Kes.)

inclusive of L % wastage as claimed by the firm/company.
Quantity of import item at Sl. No. 4 may be allowed as 5 Meters (26 Kgs.) inclusive
of 1% wastage as claimed by the firm/company.
Quantity of import item at Sl. No. 5 may be allowed as 24 Meters (274 Kgs.)

inclusive of 1.25 % wastage as claimed by the firm/company.
7. Quantity of import item at Sl. No. 6 may be allowed as l-2 Meters (223 Kgs.)

inclusive of 1.10 % wastage as claimed by the firm/company.

Quantity of import item at Sl. No. 7 may be allowed as 4.5 Meters (560 Kes.)

inclusive of 7 % wastage as claimed by the firm/company.
Quantity of import item at Sl. No. 8 may be allowed as 3.5 Meters (a50 Kgs.)

inclusive of 0.6 % wastage as claimed by the firm/company.
10. Quantity of import item at Sl. No. 8 may be allowed as 168 Nos.(1599 Kgs.) on net

to net basis with accountability clause..

8.

9.

RA rnay take suitablc consequential action accordingly.

Case No.:15/13/81-ALC2/2014 Party Name:MEW
ELECTRICALS LTD.

HQ File

101/81/050/00431/AM15/

Dccision:NC decided

44C° mments of DIPP vide

RLA Filc

:34/24/040/00159/ANl15/

to rati″ the nOrms of above AA
U.O.No.12/9/2015-TSW/85 datcd

Mcet No/Datc:4/8卜      Approved
ALC2/2015
02.06.2015

Lic.No/Date:3410040575

24.092014             1

on repeat basis as per written
18.02.2015 as under:-

After taking clue from SION C-1890, quantity of import item may be

allowed as l57l 85 Kgs. as I .05 Kgs./Kg. content in the export item.

RA may take suitable consequential action accordingly. /\

21



Case No.:16/13/81‐ ALC2/2014 Party Namc:TD POWER
SYSTEMS LTD

Status:Deferred

Status: Deferred

Date:l4.01.2015

to the firm/company on

from them, NC decided to

case stands deferred to

Mect No/Datc:4/81‐

ALC2/2015
02.06.2015

45 HQ File

HQ File

:01/81/050/00432/AM15/      :07/24/040/00234/AM15/       24.09 2014              Datc:14.07.2015

Decision : NC noted that the reply of the flrrn/company has bccn referred to DHI on
28.05.2015 for exarnination and cornrnents.The case stands deferred to 14.07.2015.

Case No.:8/l3l8l-LLCZl20l4 Parly Name:FRICTION Mcct No/Datc:4/81- Status:Deferred
METAL FIBRES(lNDIA)   ALC2/2015

RLA F‖ e

P.LTD

RLA File

Lic.No/Datc:0710106746 Dcfcr

02.06.2015

Lic.No/Date:0510391350 Defer
:01/81/050/00424/AM15/      :05/23/040/00273/AM15/       25.09.2014              Datc:1407.2015

Decision :NC noted that MSME Deflciency letter、 vas issued to thc flrm/company on

26.05.2015.As no reply from the flrrn/company has becn received from thenl,NC dccided to

send a rcrninder tO the flrm/company to expcdite rcply. Thc casc stands dcfcrred to

14.07.2015.

ICasc No.:10/13/81‐ ALC2/2014 Party Namc:HAVELLS INDIA Mcet No/Date:4/81-
LTD.                ALC2/2015

02.062015

HQ File RLA Filc Lic.No/Datc:0510391348  Dcfer

47

:01/81/050/00426/AM15/      :05/23/040/00284/AM15/       25.09.2014

Decision:NC noted that DIPP Deflciency letter was issued

05.03.2015.As no reply frorn the flrm/company has been reccived

send a rerninder to thc nrrn/company tO expedite rcply. Thc

14.07.2015.

48 HQ File
:01/81/050/00421/AM15/

HQ File

101/81/050/00423/AM15/

RLA Fllc

:10/24/040/00058/Aレ 115/

RLA File

:05/23/040/00287/AM15/

Status: Deferred

Lic.No/Datc:1010058810 Dcfer
2609.2014 Datc:1407.2015

Status: Deferred

Lic.No/Datc:0510391364 Defcr

26.09 2014              Datc:14.07.2015

examination Of DeitY.NC noted that

Case No.:5/13/81-ALC2/2014 Party Name:FCI OEN       Meet No/Date:4/81-
ICONNECTORS LIMITED   IALC2/2015

02.06.2015

Decision : NC noted that the case has been referred to MSME for examination and comments.
The case stands deferred to 14.07.2015.

Case No.:7/13/81-ALC2/2014 Party Name:ITPINFOTECH   Meet No/Datc:4/81-

PRIVATE LTD           ALC2/2015
0206.2015

Decision :NC observed that the case was underⅢⅢΨ響い甲
……2FⅢギI∵芝讐`Tけ



DIPP. NC decided to refer the application to DIPP. The case stands deferred to 14.07.2015.

Casc No.:11/13/81-ALC2/2014 Party Name:KEIINDUSTRIES  Meet No/Date:4/81-
LI MITED               ALC2/2015

02.06.2015

HQ File

:O1/81/050/00427/AM15/

RLA File

:05/23/040/00263/AM15/

Rejected

Lic.No/Datc:0510391365

26.092014

Status: Deferred

Lic.No/Date:0810133502  Dcfer
Date:l4.07.2015

to the firm/company on

from them, NC decided to

case stands deferred to

Status:Dcferred

Rejected

Decision : NC noted that firm/company has not replied to D/L dated 19.12.2014, reminder
dated 05.03.2015 and final reminder dated 27.05.2015. Since no reply was received form

firm/company despite repeated reminders, the committee decided to reject the case with
direction to firm/company to pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Casc No.:40/13/81-ALC2/2014 Party Namc:RATNAMANI    Mcct No/Datc:4/81‐
METALS&TUBES LIMITED ALC2/2015

02062015

RLA FilcIHQ File
:01/81/050/00456/AM15/      :08/24/040/00244/AM15/       07.10.2014

51 Decislon:NC notcd thtt DcitY Deflciency letter was issued

05.03.2015.As no rcply from thc■ rm/company has bccn received

send a reminder to the flrrn/company to expedite rcply. The

14.07.2015。

iCasc No.:38/13/81‐ ALC2/2014 Party Namc:SHARDA MOTOR IMcct No/Date:4/81-
I                   INDS LTD            IALC2/2015

102.06.2015

Case No.:12/13/81-ALC2/2014 Party Namc:KEIINDUSTRIES  Mcct No/Datc:4/81-
LIMITED                ALC2/2015

02.062015

HQ Filc RLA Filc Lic.No/Datc:0510391541  Dcfcr

:01/81/050/00454/AⅣ l15/      :05/24/040/00295/AM15/       1010.2014             1Date:14.07.2015 1

Dccision : NC notcd that thc reply of the flrrn/company has been referred to E)HI on

28.05.201 5 for exalllination and corllincnts.The casc stands deferrcd to 14.07.2015.

HQ Filc

:01/81/050/00428/AM15/

RLA File Lic No/Datc:0510391610

:05/23/040/00300/AM15/ 16.10.2014

53 Decision : NC noted that firm/company has not replied to D/L dated I g.12.2014, reminder

dated 05.03.2015 and final reminder dated 27.05.2015. Since no reply was received form

firm/company despite repeated reminders, the committee decided to reject the case with

direction to firm/company to pay custom duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.
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Case No.:7/16/81‐ALC2/2014 Party Name:LM WIND POWER MeetNo/Date:4/8ト
BLADES(INDIA)PVT.LTD  ALC2/2015

02.06.2015

Status:Deferred

Defer
Date:l4.07.2015

and comments.

54 1HQ File
:01/81/050/00532/AM15/

RLA Filc               ‐Lic.No/Date:0710106893
:07/24/040/00259/AM15/       28.10.2014

| IDecision:NC noted that the casc has been rcferred tO C&PC fOr cxarnination
‐
 IThe case stands deferrcd t0 14.07.2015.

‐Case No.:10/16/81¨ ALC2/2014 Party Name:BHARAT HEAVY Mect No/Date:4/8ト
I                     ELECTRICALS LIMITED    IALC2/2015

102.06.2015

Approved

‐HQ File RLA File Lic.No/Date:1110028105

101/81/050/00535/AM15/       111/24/040/00008/AM15/       105.ll.2014

"3憲燎ギ3棚響ξ畷協吉:脳り讐:`:難品嘱濯器
C°mmctts of DⅢ宙de

lRA may take suitable consequential action accordingly.

Case No.:l/l 6/81-ALC2/2011 Party Namc:VIKARSI I

STAMPINGS INDIA PVT.LTD.ALC2/2015
02.062015

1  :HQ Flle               lRLA Filc              lLic.No/Datc:3110065047
::01/81/050/00526/AM15/       :31/83/040/00181/AM15/       12.112014

163憲燎ギ3用:諄ξ畷鼎歩lttEIで「::羊:総∬品漢輩
nc°mmm、 OfDⅢ宙de

,RA may take suitable consequential action accordingly.

IHQ File
:01/81/050/00527/AM15/

RLA Filc
:31/83/040/00180/AM15/

Mcet No/Datc:4/8ト

02.06.2015

Lic.No/Datc:31100`5048

12.11.2014

1、:_ `  _: t`:,■ 、I 11〕 :

Approved

ApprovedCase No.:2/16/81-ALC2/2014  Party NameiVIKARSH      Mcet No/Date:4/81-

STAMPINGSINDIA PVT LTD ALC2/2015

57 Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide
U.o. No. 3(3)12015-TSw(B) fi6 dated 09.0r .20 r5 (copy enclosed).

ＲＡ

　

・

may take suitable consequential action accordingly.
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Case No.:3/16/81‐ALC2/2014  Party Namc:VIKARSH      IMect No/Datc:4/81‐
STAMPINGSINDIA PVT.LTD.‐ ALC2/2015

02.06.2015

HQ File RLA Filc ILic.No/Date:3110065049

"3憲燎ギ易麻1響ξ悧仇凱肥お1†::I:鑢∬品漢鯖
n commemsof DⅢ宙de

lRA may take suitable consequential action accordingly.

RLA Filc

4. Manufacturing operations to be carried out on
justification for the claimed wastages.

Approved

Status: Deferred

Status: Deferred

semi-finished "forged flanges" and 
!

I

i

I

I
I

1

I

' ,,,,,,,,_-..]

PVT.LTD 02.06.2015

HQ Filc              ‐RLA Filc             Lic.No/Datc:3‖ 0065052 Dcfer
l l:01/81/050/00529/AM15/    :31/83/040/00165/AM15/    12.H.2014         Date:1407.2015

59 Decision :NC decided to send a letter to flrm/company to submit the follo、 ving information as per

writtcn comments of DHI宙 de U.0.No.3(115)/2015ノTSW(B)/106 datcd 13.05.2015(copy Cnc10sed).

The case stands deferred to 14.07.2015.

Case No.:4/16/81‐ALC2/2014 Party Namc:QUALITY POWER MeetNo/Datc:4/8ト
ELECTRICAL EQUIPMENTS ALC2/2015

Case No.:5/16/81-ALC2/2014 Party Name:ROLLヽ VELL    IMeet No/Date:4/81-
FORGE PVT.LTDo       ALC2/2015
:                           102.06.2015

HQ File Lic.No/Date:2410041622 Defer

:01/81/050/00530/AM15/      :24/24/040/00015/AM15/ ‐12.11.2014 Datel14 07.2015

Decision : NC decided to send a letter to firm/company to submit the following information as per

written comments of DIPP vide U.O. No.1217012015-TSW/60 dated 16.06.2015 as under:-

60 1. lnformation in respect of Sl. No. 3 & 11 of Standard Deficiency Format, export product

wise.

2. Quantities of export items and import items in Nos. also in addition to their weights.

3. Use of "Forged Rings"(import item) for the manufacture of "Forged Flanges"(export

item)
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I  HQ File

Case No.:9/16/81-ALC2/2014 partyName:MODINE
IMeet No/Date:4/8卜      IApproved
:ALC2/2015          1
102.06.2015              1

1Li`:ヽ 8′bieib416iζ Oラう0 1    ~
113.11.2014

AA on repeat basis as per written

dated 18.02.2015 as under:

:01/81/050/00534/AM15/       :o4/24/040/00290/AM14/

Decision:NC decided tO latify tA8 A6rttζ  6f五 66ve
comments of DIPP vide U.O.No.12/09/2015¨ TSW/108

ITHERMAL SYSTEMS PvT
LTD.

IRLA Filc

Party Name:MEGHA
ENGINEERING&INFRASTRUCTuRE

t' Net weight of 325687 Kgs. may be specified with the quantity of export product.2' Words "WT: 0.4 mm" may be suffixed with the description of export item.3' Quantity of import item at Sl. No. L may be allowed as 332200 Kgs. as L.02,
Kgs./Kg. content in the export product.

RA may take suitable consequential action accordingly.

Case No.:7/1/81‐

A LC2/2015

IHQ File          l
:01/81/050/00007/AM16
/                    1

S LTD

RLA File:09/24/040/00480/AM15/   Lic.No/Dat8:b010b`141 Dき 「`
5

19.12.2014

‐Mcet No/Dtte:4/81-

ALC2/2015
102.06.2015

Status:Deferre
d

Datc:14.072015
６

つ
４ Decision : NC noted that DIPP Deficiency letter was issued to the firm/company on

26'05'2015' As no reply from the firm/company has been received from them, NC decided to
send a reminder to the firm/company to expedite reply. The case stands deferred to
14.07.2015.

| lcaユ 6ヽ1:,‐ i′ i′患i:ALc2/2biζ  l五1,ヽ1■61ё ROMI+6ヽ    1面きさ:、。,D`t814/恵 l_    :も tatiζ :b`felled.  I                    GREAVES LIMITED,      IALC2/2015         1

02.062015

ノDate:031079'j`4 1be拮 :
,HQ File              lRLA File             .Lic.Nc
‐
  101/81/050/00021/AM16/      :o3/94/040/Oo9o6/AM15/      124.12.2014             1Date:14.07.20i5
63 Detision:ヽこnot8a tiat DttI うち五

`iさ

nc,Iさ tお I wttζ  iζsued t6 tA8~■ |ふ ,c。品|五A,。 n
‐26.05.2015.As no reply frOm the flrrn/cOmpany has been receivcd frOm thenl,N(〕 decided tO
lsend a renlinder tO the nrrn/company tO expcdite reply. Thc case stands deferred tO

‐14.07.2015.

64 case No.:25/1/81‐ ALC2/2015

111:Ⅲ (1子 ::|二■i:■tl・ 1,、 1

26
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The case stands deferred to 14.07.2015.



HQ File

PVT.LTD.

RLA File

ALC2/2015
0206.2015

Lic.No/Datc:0310792834 Dcfcr
:01/81/050/00025/Aヽ 416/      :03/95/040/00436/AM15/       12.01.2015

Decision:NC notcd that DIPP Deflciency letter was issued

15.05.2015.As no reply frorrl the flrm/company has bcen receivcd

send a rerninder to the flrrr1/company to expedite reply. The

14.07.2015.

Datc:14.07.2015

to the firm/company

from them, NC decided

case stands deferred

ｎ

　

Ｏ

　

ｏ

Ｏ

　

ｔ

　

ｔ

Casc No.:27/1/81‐ALC2/2015 Party Name:POLYCAB WIRES‐ Mcct No/Date:4/81-
PVT.LTD.             ALC2/2015

02.062015

HQ File RLA Filc Lic.No/Datc:0310792832  Dcfer
:01/81/050/00027/AM16/      :03/95/040/00364/AM15/       12.01.2015

Dccision:NC noted that DIPP Deflciency letter was issued

15.05.2015.As no reply fronl the flrrn/company has been received

send a rerninder to the flrln/company to expedite reply. The

14.07.2015.

Status:Deferred

Datc:14.07.2015

to the flrrn/company onl

from them,NC decided to

case stands deferred to

Meet No/Datc:4/81‐ Status:Deferred
ALC2/2015
102.06.2015

Lic.No/Date:2410041656 Defer

1301 2015 Datc:14.072015

y letter was issued to the firm/company on

from them, NC decided to

case stands deferred to

Case No.:56/1/81‐ALC2/2015 Party Name:MADHAV
COPPER PVT.LTD.

RLA File

:O1/81/050/00056/AⅣ l16/      :24/21/040/00112/AM15/

Decision:NC noted that DIPP Deflciency

HQ Filc

66

26.05.2015. As no reply from the firm/company has been received

send a reminder to the firm/company to expedite reply. The

14.07.201s.

Case No.:24/1/81‐ALC2/2015 Party Namc:POLYCAB WIRES MectNo/Date:4/81-
PVT.LTD               ALC2/2015

02.062015

Status: Deferred

Lic.No/Datc:0310792915  Defer

14.01.2015              Date:14.072015
HQ Filc

:01/81/050/00024/AM16/

RLA File

:03/95/040/00678/AM15/

67 Decision : NC noted that DIPP Deficiency letter was issued to the firm/company on

15.05.2015. As no reply from the firm/company has been received from them, NC decided to

send a reminder to the firm/company to expedite reply. The case stands deferred to

14.07.2015.

68 Case No.:17ll/81-ALC2/2015 Party Name:TOSI-llBA
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HQ File

101/81/050/00017/AM16/

TRANSMISS10N& ALC2/2015
DISTRIBUT10N SYSTEMS   02 06 2015

RLA Filc
:09/24/040/00515/AM15/

Lic.No/Date:0910061535  ‐Defer
16.012015

―

一

Decision : NC decided to send a letter to firm/company to submit the following information as per
written comments of DHI vide U.O. No. 3(12412015/TSW(B) dated 29.05.2015 (copy enclosed).

The case stands deferred to 14.07 .2015.

Casc No.:28/1/81-ALC2/2015 Party Namc:POLYCABヽ VIRES N/1cct No/Datc:4/81‐
PVT.LTD              ALC2/2015

0206.2015

HQ Filc              RLA Fllc Lic.No/Date:0310792968 Defer
:01/81/050/00028/AM16/      103/95/040/00660/AM15/       1601.2015              Date:14.07.2015

Decision : NC noted that DIPP  Deflciency lettcr 、vas issued to the flrrn/company on

15.05.2015.As no reply from the flrrn/company has been receivcd from them,NC decided to

send a rerninder to the fllH1/company to expedite reply. The case stands deferred to

14.07.2015.

Case No.:29/1/81¨ALC2/2015 Party Name:POLYCABヽVIRES Mcct No/Datc:4/8ト
PVT LTD.             ALC2/2015

02.062015

IHQ F‖ e               lRLA File               Lic.No/Date:0310792967 ‐Dcfcr
i01/81/050/00029/AM16/      103/95/040/00328/AM15/       16.01.2015             1Date:14.07.2015

70b`cisioi:ヽ c n6ted that DIIl b816iも Acy letter was issued tO the frm/company on
15.05.2015,As no reply frorn the irm/company has bcen reccived frorn therll,NC decided tO

send a reminder tO the flrm/corllpany to expedite reply. The casc stands deferred to

114.07.2015.

Date:14.072015

Status:Deferred

Status:Deferred

Status:DeferredCase No.:30/1/81¨ALC2/2015 Party Name:POLYCAB WIRES‐ Meet No/Date:4/8ト
PVT.LTD.             ALC2/2015

02.06.2015

HQ File RLA F‖ c Lic.No/Date:0310792966  Defer
:01/81/050/00030/AM16/      :03/95/040/00797/AM15/       16.01.2015              Date:14.07.2015

Decision : NC noted that E)IPP  Denciency letter was issued to thc ■1111/company On
15.05.2015。 As no reply fronn the flrm/cOmpany has bcen rcceivcd frorn thenl,NC decided to

send a rerninder to the flrl■ /company to expedite reply. The case stands deferred to

14.07.2015.

28
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HQ Filc

:01/81/050/00032/AM16/

HQ Flle

:01/81/050/00677/AM15/

HQ Flle

:01/81/050/00022/AM16/

75 HQ Filc
:01/81/050/00023/AM16/

RLA File

:03/95/040/00589/AM15/

RLA F‖ c

:07/24/040/00376/Aル 115/

RLA Filc

103/94/040/00910/AⅣ l15/

RLA Filc

:03/94/040/00977/AM15/

IMect No/Date:4/8ト
IALC2/2015

102.06.2015

Lic.No/Date:0310793133

20.01.2015

Meet No/Datc:4/81‐

ALC2/2015
02.06.2015

,status:Deferred ,

Status: Deferred

Defer
Date:l4.07.2015

Administrative,

Case No.:32/1/81‐ALC2/2015 Party Namc:POLYCABヽVIRES IMeet No/Date:4/81‐
PVT.LTD             IALC2/2015

'02.06.2015

Status:Deferred

1601.2015 IDate:14.07.20151

to the flrrn/company on

from them,NC decidcd tol

casc stands deferred to

Status:Deferred

Lic.No/Datc:0710107472 1Defer
20.01.2015              1Date:14.07.2015

Lic.No/Date:0310792969 ‐Dcfcr

Dccision : NC noted that DIPP Deficiency letter was issued

15.05.2015. As no reply from the firm/company has been received

send a reminder to the firm/company to expedite reply. 'l'he

14.07.2015.

Case No.:74/1/81‐ALC2/2015 Party Name:MANLY SILICON McctNo/Date:4/81-
STEEL PRIVATE LIMITED  ALC2/2015

02.06.2015

73
Decision : NC decided to send a letter to firm/company to submit the following information as per

written comments of DHI vide U.O. No. 3(1 3512015/TSW(8y205 dated 29.05.2015 (copy enclosed).

The case stands deferred to 14.07.2015.

Case No.:22/1/81¨ALC2/2015 Party NameiCROWN
CORPORATION PVT.LTD

Lic No/Datc:0310793127 .Defer        l
120.01.2015             :Datc:14.07.2015

74 Decision : NC noted that DIPP Deficiency letter was issued to the firm/company on

26.05.2015. As no reply from the firm/company has been received from them, NC decided to

send a reminder to the firm/company to expedite reply. The case stands deferred to

14.07.2015.

Casc No。 :23/1/81-ALC2/2015 Party Name:AMARTARA PVT.IMeet No/Datc:4/81‐
LTD.                 ALC2/2015

102.06.2015

Decision : NC decided to defer the matter and refer the case to the concerned

Ministry for review . The case stands deferred to 14.07.2015.

Case No.:1/1/81¨ ALC2/2015  Party Name:RSAL STEEL
PRIVATE LIヽ 41TED

29

Status:Deferred

|
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HQ File              .晨 LA ri18             1Li`.No'5atc:5`166643,6 158fc「      
‐

:01/81/050/000o1/AM16/      :56/24/040/00045/AM15/      12101.2015             1Datc:14.07.2015

DecisiOn : NC noted that MOs  Deflciency letter 、vas issued to the flrFn/COmpany on
26.05.2015。 As no reply frOrn the flrm/cOmpany has been received frorll thern,NC decided tO

send a renlinder tO the nrln/cOmpany tO cxpedite reply. Thc case stands deferred tO

14.07.2015.

Case No.:26lr/8r-ALC2/201i party Name:polycAB wrRES Meet No/Date:4/gl- Status:Deferred: PVT.LTD. ALC2/2015
02.06.201s

Ig Il: RLA File Lic.No/Dare:0 3t0793t72 Defer, :01/81/050100026/AMr6/ ::03/95/040/00883/AMr5/ i't.ot.zots Date:14.07.2015
77 Decision : NC noted that DIPP Deficiency |etter was issued to the firm/company on' I 5'05'201 5' As no reply from the firm/company has been received from them, NC decided to

send a reminder to the firm/company to expedite reply. The case stands deferred to', 
14.07.2015.

case No.:19/lr8l-ALC2/201' party Name:poLycAB wrRES Meet No/Date:4/gr- status:Deferred. PVT.LTD. :ALC2/2015
02.06.2015

HQ File RLA Fite Lic.No/Date:0310793t91 Deferr:01/81/050/00019/AMr6/ ':03/951040/00204/AMt5/ 
lz.ol.zots .Date:r4.07.20r5

78 Decision : NC noted that DIPP Deficiency letter was issued to the firm/compar; 
";I l5'05'2015' As no reply from the firm/company has been received from them, NC decided to

send a reminder to the firm/company to expedite reply. The case stands deferred to
14.07.2015.

ICase No。 :31/1/81‐ALC2/2015 Party Namc:PoLYCAB WIRES
PVT.LTD.

Mcct No/Date:4/81-

ALC2/2015
02.06.2015

Status:Deferred

7e Decision : NC noted that DIpp Deficiency I"tt., *1, issued
I5'05.2015. As no repry from the firm/company has been received
send a reminder to the firm/company to expedite reply. The
14.07.2015.

80 case No.:47/1/81-ALC2/2015 Party Namc:GUJARAT

IHQ File

:01/81/050/00031/AM16/
RLA File
:03/95/040/00503/AM15/

Lic.No/Datc:0310793198 1Defcr

22.01.2015 ‐Datc:14.07.2015

to the nrm/company On

frOm them,NC decided tO

case stands deferred tO

Mllυ

i疵:たレIドTrd
:               ‐          1  14′

tl:'I■■it,1■ |二 |,Illll
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HQ Filc

:01/81/050/00047/AM16/

COPPER ALLOYS LTD.

RLA Filc

:03/94/040/01032/AM15/

ALC2/2015
02062015

Lic.No/Datc:0310793498 Defer

02.02.2015

Decision : NC noted that the reply of the firm/company has been

12.06.2015 for examination and comments. The case stands deferred to

Date:14.07.2015

referred to DIPP onl

14.07.2015.

Case No。 :48/1/81-ALC2/2015 Party Name:GUJARAT
COPPER ALLOYS LTD.

Mect No/Datc:4/8ト Status: Deferred
IALC2/2015
102.06.2015

‐
Lic.No/Datc:0310793497 1Defer

02.02.2015 Datc:14.072015
81 HQ Filc
:01/81/050/00048/AM16/

82 HQ Filc
:O1/81/050/00016/AM16/

83 HQ Filc
:01/81/050/00049/AM16/

HQ Filc

Casc No.:16/1/81-ALC2/2015 Party Name:TOSHIBA
TRANSMISS10N&

RLA Filc

:03/94/040/01031/AM15/

DISTRIBUTION SYSTEMS

RLA File
:09/24/040/00617/AM15/

RLA Filc

i03/94/040/00611/AM15/

Meet No/Datc:4/81-

ALC2/2015
0206.2015

Lic.No/Datc:0910061590
104.02.2015

to DHI for examination

Mcct No/Datc:4/8ト

ALC2/2015
02.06.2015

Lic.No/Date:0310793582
04.02.2015

to MoS for examination

Dccision : NC noted that the reply of the firm/company has been referred to DIPP on

12.06.2015 for examination and comments. The case stands deferred to 14.07.2015.

Status:Deferred

Defer
Date:l4.07.2015

and comments.Decision :NC noted that the case has been referred

The case stands deferred to 14.07.2015.

Case No.:49/1/81-ALC2/2015 Party Name:ANIK
INDUSTRIES LIMITED

Status: Deferred

Defer
Date:l4.07.2015

and comments.Decision : NC noted that the case has been referred
The case stands deferred to 14.07.2015.

Case No.:12/1/81¨ALC2/2015 Party Namc:BINDAL
SMELTING PVT LTD

g4 HQ File RLA Filc

Case No。 :73/1/81-ALC2/2015 Party Name:TOSHIBA
TRANSMISS10N&
DIS´「 RIBUTION SYSTEMS

RLA Ililc

Meet No/Date:4/81-

ALC2/2015
02.06.2015

Status: Deferred

Lic.No/Datc:0510393095 Dcfcr
IDate:14.072015 ‐

Mect No/Date:4/81-     Status:Deferred

ALC2/2015
02.06.2015

Lic No/Datc:0910061604

:01/81/050/00012/AM16/      :05/23/040/00505/AM15/ 05.02.2015

Decision : NC noted that the reply of the firm/company has been referred to MSME on

12.06.2015 for examination and comments. The case stands deferred to 14.07 .2015.
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:01/81/050/006761AM'l5l :09/24t04,0/OO62OtAMl5t

Decision : NC noted that the case has been referred
The case stands deferred to 14.07.2015.

,11.02.2015             1Datc:14.07.2015

to E)HI fOr exarnination and cOlninents.

Meet No/Datc:4/8ト Status:Deferred

186
HQ Filc

:01/81/050/00006/AM16/

ELECTRONICS MoULDS&  ALC2/2015
PRECISION ENGG P.LTD.  o2.062015

RLA File
:07/24/040/00402/AM15/

Lic.No/Datc:0710107598  1Defer

11.02.2015 Date:1407.2015

refcrred tO DictY on

14.07.2015.

Approved

ILic.No/Datci051 0393 172

12.02.2015              1

as per written cOmments Of DIPP

under:―

Case No.:3/I /81-ALC2/2015 party Name:Mpp Meet No/Datc:4/81- Status: Deferred
ITECHNOLOGIES PRIVATE  .ALC2/2015
LTD., 02.06.2015             :

HQ File             RLA Filも         
‐

   ti8:ヽ o/bat8:07161o7605 1D8fe:
101/81/050/00003/AM16/      :o7/24/040/00309/A卜 /115/      12.02 2015              Date:14.072015
871bι

tiζ161 1ヽこ1。ted titti bni b81tieA3,18tier wat issied t6 th6 1r品 /66品lan,6A
1  26.05.2015.As no reply from the nrrn/company has been received frOm thenl,NC decided tO

‐  send a renlinder tO the nrm/company tO cxpedite reply. The case stands deferred tO
I  ‐14.07.2015。

Decision : NC noted that the reply of the firm/company has been
28.05.2015 for examination and comments. The case stands deferred to

Case No。 :11/1/81-ALC2/2015  Pany Namc:JMw INDIA(P)  Mect No/Date:4/8ト

LTD ‐ALC2/2015
02.06.2015

HQ Filc

:01/81/050/00011/AM16/
RLA File
:05/23/040/00516/AM15/

88

89 Case No.:`2/1/81¨ ALC2/2015 1PartyNa品 8:APA良
IINDUSTRIES LIMITED

:驚沈1総1鬼焼111錦 1青 :鳳Ъ:λl,,:1鎌
‐

, 1' Quantity of import item at sl. No. 1 may be allowed as applied for i.e. 153000 Kgs., as
I 1.02 Kgs./Kg. content in the export item at sl. No. 1 taking clue from sloN c-11s4.2' Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 51500 Kgs., as

1'03 Kgs./Kg. content in the export item at sl. No. 2 taking clue from sloNs C-11g4 and c-
1189.

RA may take suitable consequential action accordingly.

Mcet No/Date:4/81‐ Status: Deferred
IALC2/2015

わ
iJ:r: I

tl l. r :! .i-:-.r.":r, i,,l'{ I-;..11:l
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HQ File

92 HQ Filc
:01/81/050/00010/AM16/

RLA Flle

IALUMINIUM INDIA
PRIVATE LIMITED

RLA Filc

:05/23/040/00498/ANl15/

102.06.2015             1

1Lic.No/Date:0310793855 1Defer

:01/81/050/00062/AM16/      :03/94/040/00934/AM15/       12022015

Decision:NC noted that DIPP Deflciency letter was issued

26.05.2015.As no reply frorll the flrm/company has been reccivcd

send a renlinder to the flrrn/company to expedite reply. The

14.07.2015.

Case No。 :63/1/81‐ ALC2/2015 1Party Name:APAR
INDUSTRIES LIMITED

IDate:14.07.2015

to the flrrn/company on

from them,NC decidcd to

case stands deferred to

Status: DeferredMeet No/Date:4/8ト

ALC2/2015
02.06.2015

HQ File RLA Filc Lic.No/Date103 1 0793854 Defer

:01/81/050/00063/AM16/      :03/94/040/01044/ANl15/       12 02 2015              Datc:14.07.2015

90 Decision : NC noted that DIPP  De「 lciency letter 、vas issucd to the flrm/company onl

26.05.2015.As no reply from the irm/company has been reccivcd from them,NC decided tol

send a rerninder to the flrrl1/company to expedite reply. The case stands deferred tol

14.07.2015.

Case No.:9/l/8I-ALC2/2015 Party Name:JINDAL SAW LTD Meet Noi Date:4/81- Status:Deferred

HQ Filc

ALC2/2015
102.06.2015

1Lic.No/Datc:0510393185 1DeferRLA File

:01/81/050/00009/AM16/      :05/23/040/00509/AM15/       13.02.2015

91‐ Decision:NC noted that DIPP Deflcicncy letter was issucd

26.05.2015。 As no reply from the flrrn/company has been receivcd

send a renlinder to the flrl■ /company to expedite reply. The

14.07.2015.

Datc:14.072015

to the flrin/company on

from them,NC decided to

case stands deferred to

Meet No/Date:4/81‐

ALC2/2015
02.06.2015

Status: Deferred

Lic No/Datc:0510393188  Dcfcr

13.02 2015              Datel14 07.2015

MSME for examination and comments.|Decision : NC noted that the case has been referred to
The case stands deferred to 14.07 .2015.

Case No.:15/1/81-ALC2/2015 Party Namc:FC1 0EN
CONNECTORS LIMITED

Meet No/Dtte:4/81‐ Status: Deferred
ALC2/2015
02.062015

Lic No/Datel1 01 0059021  Defer

':へ

〕i●

93

HQ Filc RLA Filc
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:01/81/050/00015/AM16/      :10/24/040/00097/AⅣ l15/       13.022015

Decision:NC noted that DeitY Denciency letter was issued

ll.05.2015.As no reply from the flrrn/company has bccn reccivcd
.send a renlinder tO the nrrn/company to expedite rcply. Thc

14.07.2015.

Date:14.07.2015

to the firm/company on

from them, NC decided to

case stands deferred to

Case No。 :6`/1/81¨ALC2/2015 Party Name:ZENIUM CABLES IMeet No/Date:4/81¨
:LTD.,                ALC2/2015

102.06.2015

HQ Fllc IRLA File Lic.No/Datc:0310793900  Dcfer
:01/81/050/00066lAMl6l :0319510401009531AMt51 16.02.2015 Date: 14.07.20 t 5

94 Decision : NC noted that DIPP Deficiency letter was issued to the firm/company on
26.05.2015. As no reply from the firm/company has been received from them, NC decided to
send a reminder to the firm/company to expedite reply. The case stands deferred to
14.07.2015.

Case No.:54/1/81-ALC2/2015 Party Namc:LM WIND POWER
BLADES(INDIA)PVT LTD

Case No。 :2/1/81-ALC2/2015  Party Namc:JUPITER SOLAR
IPOWER LIMITED

Status: Deferred

ⅣIcct No/Date:4/81- Status: Deferred
ALC2/2015
0206.2015             1

Lic.No/Datc:0710107626 Defcr

Mect No/Date:4/81- Status: Deferred
ALC2/2015
02.06.2015

Lic No/Date:0210205584  Dcfer

95 IIQ File RLA File
:01/81/050/00054/AM16/      :o7/24/040/00392/AM15/ 18.022015 Date:14.07.2015

Decision : NC noted that the case has been referred to C&PC for examination and comments.
The case stands deferred to 14.07.2015.

96 HQ File
:01/81/050/00002/AM16/

RLA Filc
:02/24/040/00219/AM15/ 19.02.2015 Date:14072015

Decision : NC noted that the case has been referred to
The case stands deferred to 14.07.2015.

MNRE for examination and comments.

Case No.:18/ll8l-ALC2lz}lS Party Name:COpRAL Mcet No/Datc:4/8ト Status:Deferred
INSULATED CONDUCTORS ALC2/2015

HQ File

97 :01/81/050/00018/AM16/ 1902.2015 I Datc:14.072015

iency letter was issued to the firm/company on
26.05.2015. As no reply from the firm/company has been received from them, NC decided to
send a reminder to the firm/company to expedite reply. The case standq deferred to

PVT LTD

RLA Filc
:01/81/050/00018/AM16/      1o4/24/040/00257/Aヽ 415/

Decision:NC notcd that DIPP Denciencv

0206.2015

Lic.No/Datc:0410160173 1Defer
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14.07.2015.

Case No.:4/1/81-ALC2/2015 Party Namc:WORLDFA
EXPORTS PVT.LTD.

Mcct No/Datc:4/8ト

IALC2/2015

102.06.2015

Approved

HQ File RLA Flle

:05/24/040/00557/AM15/

Case No。 :50/1/81‐ALC2/2015  Party Namc:KRYFS POWER
COMPONENTS LIMITED

‐RLA File

Mcct No/Date:4/81‐

ALC2/2015
02.062015

ILic.No/Date:0310794030

Lic.No/Date:0510393330

20022015:01/81/050/00004/AM16/

Decision : NC decidcd to ratify the norms of above AA as pcr written comments of DIPP
vide U.O. No. l2l70l20l 5-1'SW/98 dated 161061201 5 as under:-

98 
1.. Words "of relevant grade & thickness" may be suffixed with the descriptions of import items

at Sl. No. 1 & 2 and their quantity may be allowed as applied for i.e. 396000 Kgs. & 440000
Kgs. respectively as 1.10 Kgs./kg. content in the export items at Sl. No. 1 & 2

RA may take suitable consequential action accordingly.

Approved

HQ File

:01/81/050/00050/AM16/       :03/94/040/01038/AM15/       12002.2015

Decision:NC decidcd to ratify the norms ofabove AA as per wri■ en comments of MoS vide

U.O.No.2(6)/2011‐ TW dated 22.05.2015(copy enc10sed).

:RA rnay take suitable consequential action accordingly.

Case No.:51/1/81-ALC2/2015  Party Name:KRYFS POWER  IMcct No/Date:4/8ト
COM PON ENTS LIMITED   IALC2/2015

102.06.2015

Approved

HQ Flle               RLA Filc              Lic.No/Date:0310794029
:01/81/050/00051/AM16/       :03/94/040/01037/AM15/       120022015

ЮO柵調.ヾち需鼎昇#ntれ,w£11:;;鎗 1健:IWttm∞
mlnentt J MoS

RA may take suitable consequential action accordingly.
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Case No.:70/1/81‐ALC2/2015 Party Name:NIRLEP       Mcct No/Date:4/8ト
APPLIANCES LIMITED    ALC2/2015

02.06.2015

HQ File RLA File Lic.No/Datc:0310794034 Defer

101うもtiζgi:ヽこA6ted iAtt DIIl beiι ienc,181161喜 as iζsued ig iAさ 轟品た。ふ二1,ol
26.05.2015。 As no reply from the flrm/company has been received from them,NC decided

ltO Send a reminder to the nrm/company to expedite reply.The case stands deferred to
114.07.2015.

Case No。 :5/1/81¨ALC2/2015  Party NameiCITY FORGING ‐Mcet No/Date:4/81‐     status:Deferrcd
METAL ART WORKS     ALC2/2015         1

0206.2015

102 HQ File RLA File Lic.No/Date:1010059029 Defer
:01/81/050/00005/AM16/      110/24/040/00109/AM15/      12302.2015             1Datc:14.07.2015

Decision : NC noted that thc case has been referred to MSME for cxanlination and

corninents.The case stands deferred t0 14.07.2015.

Case No.:44lll8l-ALC2/2015 Party Name:MANAKSIA Mcct No/Datc:4/81-

02.062015

Lic.No/Date:0210205598

24.02.2015

Status: Deferrcd

Status: Deferred

Defer
Date:14.07.2015

Administrative

IHQ Flle
103:01/81/050/00044/AM16/

IHQ File

101/81/050/00064/AM16/

COATED METALS AND    ALC2/2015
INDUSTRIES LIMITED

RLA File

:02/24/040/00222/AM15/

;Decision : NC decided to defer the matter and refer the case to the concerned
Ministry for review . The case stands deferred to 14.07.2015.

Case No.:64/1/81‐ALC2/2015 Party Name:STERLITE
TECHNOLOGIES LTD.

Meet No/Date:4/81‐     status:Deferred
ALC2/2015        1
02.06.2015             ‐

Lic.No/Date:0310794153 1DefcrRLA File

104

:03/95/040/00980/Aレ 115/      2502.2015 Datc:1407.2015

Decision : NC decided to send a letter to firm/company to submit the following information as per
written comments of DIPP vide U.o. No.1211012015-TSWl04 dated t6.06.2o1ias under:-

1. Detailed calculations for the requirement of import items, supported by the Cross
sectional diagram of export product/Data Sheet(Net content of import items indicated
in export products do not match with the data sheet) .

2. Net weight per KM of export product.
3. Material balancing viz. net content of each imported and indigenous input, per KM of

export product.
4. Details of import items at Sl. No. 5, 11. & 17 and their specific use in the export items.

- J.1r

a_ .. -,... .,rtri)
:r: tr r€a

ti '. . r .:: .'i,,' f.'". "' ,lr.,rrt
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The case stands deferred to 14.07.2015.

Case No.:`7/1/81-ALC2/2015  Party Name:STERLITE
TECHNOLOGIES LTD.

HQ Filc

HQ Filc

:01/81/050/00068/AM16/

Mect No/Date:4/81-

ALC2/2015
02.06.2015

Lic.No/Date1031 079415 1

Approved

＾
υ

RLA F‖ c

:01/81/050/00067/AM16/       :03/95/040/00990/AM15/       25.022015

Decision:NC dccidcd to ratify the norms of above AA as pcr w面 tten comments of DIPP

vide U.0.No.12/70/2015-TSW/105 dated 16/06/2015 as undcr:―

Advance Authorisation may be ratified as under on repeat basis as per their Advance

Authorization No. 0310783827 dated 30.05.2014 in NC meeting No. 14/81 dated

26.17.201.4:

1. Net weight of export product may be specified as 37'12.5 MT.
2. Quantity of import item at Sl. No. 1 may be allowed as 1.02 Kgs./Ke. content in the

export item as claimed by the firm/company, taking clue form SION C-1394.

3. Quantity of import item at Sl. No. 2 may be allowed as 1.10 Kgs./Kg. content in the

export item as claimed by the firm/company, taking clue form SION C-1394.

4. Quantity of import item at Sl. No. 3 may be allowed as 1.075 Kgs./Kg. content in the

export item as claimed by the firm/company, taking clue form SION C-1394.

RA may take suitable consequential action accordingly.

Case No.:68/1/81‐ALC2/2015 Party Namc:ASSOCIATED   IMeet No/Date:4/81‐     Status:DeFerred

CABLES PVT.LTD        ALC2/2015
102.06.2015

RLA File              lLic.No/Datc:0310794133 Dcfcr
:03/94/040/01043/AM15/      ‐25.02.2015             ‐Datc:14.072015

1,

2.

3.

4.

106

Decision : NC decided to send a lctter to firm/company to submit the following information as per

rvritten comments of DIPP vide U.O. No.1217012015-TSW/106 datcd 16.06.2015 as under:-

Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

Total Net weights of each cable including the net weights of all inputs (imported as well

indigenous, except packing materials)

Material balancing viz. net content of each imported and indigenous input, export

product wise.

Total requirement of each raw material, export product wise, in a tabular form.

The case stands deferred to 14.07.201 5.
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Case No.:38/1/81¨ALC2/2015 Party Namc:KEIINDUSTRIES IMeet No/Date:4/81-

ILIMITED              IALC2/2015
102.06.2015

HQ Filc              RLA Filc Lic No/Date:0510393406 Dcfcr
|    :01/81/050/00038/AM16/      :05/23/040/00529/AM15/      .27.02.2015             Datc:1407.2015

1107 Decision:NC noted thtt DIPP De■ 8iency letter was issued to the nrm/company on

1  26.05.2015。 As no reply from the nrm/company has becn reccivcd from them,NC dccided

l  tO Send a reminder tO thc nrm/company to expeditc reply..The case stands defcrred to
14.07.2015.

HQ File

:01/81/050/00033/AM16/
RLA Filc

:07/24/040/00447/AM15/

IMcet No/Date:4/8ト

・ALC2/2015
02.06.2015

Status: Deferred

Status:Deferred

Datc:14.072015

0rrn/cOmpany on

them,NC decided

stands dcferrcd to

Status: Deferred

Datc:14.072015

flrm/cOmpany on

them,NC decided

stands dcferred tO

Status:Deferred

Case No.:33/1/81¨ALC2/2015 Party Name:ABB INDIA
LIヽ41TED

Lic.No/Date:0710107778 Defer

10.03.2015

1108 Dι titib轟 :ヽこ n6tさa ti嘉 5責 1 58査

`iも

Aと ,lettま 喜五ζ issiea 16 tiさ

1  26.05.2015.As no reply from thc nrm/company has been reccived from
l   to send a rerninder to the nrrn/company tO expedite reply. The case

i   14.07.2015.

Case No.:45/1/81-ALC2/2015 1Pa“ y Namc:RUBY MICA   IMcet No/Date:4/81‐
:                   ICOMPANY LIMITED     IALC2/2015

‐02.06.2015

HQ File RLA F‖ e Lic.No/Date:0210205623 1Defer

:  1:01/81/050/00045/AM16/   1:02/24/040/00224/AM15/   110.03.2015

110916ここ1`ioI~「ヽё 16iこど1″五1…bil1 5eflci品も,lttiよ ↓五ζ tζ

`と

a t6 th6

1  26.05.2015.As no reply frOm the frm/cOmpany has been received from

i   tO Send a rellninder to the flrm/company tO expedite reply. The casc

l   114.07.2015.
I I

:  ICase No.:42/1/81‐ ALC2/2015 1Patty Na品 き:Lむ文「Ё良む青AM,Mきさiヽも/bat`:4/な il
i  l                  lINDIA PRIVATE LIMITED  IALC2/2015
1   1                           1                           :02.06.2015

|  IHQ File             l良 LA File            lLiti｀ も′batも:6Sib」うし36` 158fer
l  l:01/81/050/00042/AM16/   1:o5/23/040/00531/AM15/   11.o3.2015        Date:14.07.2015

1HO bもこisibi:ヽこ 1。 tさd iAtt bIPP 58fltieAcy lettel喜 ムζ iζζLとd to tiも Arm/company on
26.05.2015。 As no reply frOm the flrm/cOmpany has been received frOm thenl,NC decided

l  lt°
Send a reminder to the nrm/company to expedite reply.The case stands deferred tO

I   114.07.2015.

.a.t 
d

- .. -' :rfrr
' ': _yr i.ree

, ,:r. ..,iirr iJi*l,,ii!:l
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Case No.:46lll8l-ALC2/2015 Party Name:THE KINGS Meet No/Datei4/81-

HQ File RLA File

Casc No.:55/1/8卜 ALC2/2015 Party Name:HONDA SIEL
POWER PRODUCTS LTD.

Approved
ALC2/2015
02.06.2015              :

Lic.No/Date:0510393519 1

Meet No/Date:4/81‐     Status:Deferred l
ALC2/2015         1          1
02.06.2015                            ‐

Lic No/Datc:0510393567 1Dcfcr       ‐

13.03.2015 Date:14.07.2015

to DHI for examination and comments.

:01/81/050/00046/Aヽ 416/       :05/24/040/00578/AM15/       11.03.2015

‖l Decision:NC decided to ratitt the nOrms Of above AA on net to net basis as per written

comments of MSME vide U.〇.No.30(46)/15-ME dated 15,06.2015(copy enc10sed).

RA may take suitablc consequential action accordingly.

112 HQ File
:01/81/050/00055/AM16/

HQ File

:01/81/050/00043/AM16/

115 Case No.:41/1/81-ALC2/2015

IRLA File

:05/23/040/00527/AM15/

LIMITED

RLA File

:07/24/040/00449/AⅣ l15/

Meet No/Date:4/81‐

ALC2/2015
02062015

Status:Deferred

Datc:14.07.2015

flrln/company on

them,NC decided

stands deferred to

Status: Deferred

Date:1407.2015

flrm/company on

them,NC decided

stands deferred to

Status: Deferred

Decision : NC noted that the case has been referred
The case stands deferred to 14-07.2015.

Case No.:39/1/81-ALC2/2015 Party Name:JINDAL SAW
LTD

HQ Filc RLA File Lic No/Datc:0510393588 Dcfcr
:01/81/050/00039/AN416/      :05/23/040/00551/AM15/      16.03.2015

Dccision : NC noted that DIPP Deflciency lettcr、 vas issued to the

26.05.2015.As no reply from the flrrY1/company has becn reccivcd from

to send a rerrlinder to the flrrn/company to expeditc reply. 1・ he case

14.07.2015.

Case No.:43/l/81-ALC2l20l5 Party Name:HICAL NSE Mcct No/Date:4/8ト

ELECTRONICS PRIVATE   ALC2/2015
02.06.2015

Lic.No/Date:0710107840 Defer

ll4 Decision : NC noted that DeitY Deficiency letter was issued to the

05.05.2015. As no reply from the firm/company has been received from

to send a reminder to the firm/company to expedite reply. The case

t4.07.2015.

17.03.2015

Party Namc:SOURIAU INDIA MeetNo/Datc:4/8ト
PRIVATE LIMITED       ALC2/2015
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02.06.201s

HQ flli ,nie fit" 
. 

rlicNotOate:1010059064 :Defer
r:01/81/050/0 oo4l/AM16/ ' :10/24t040t00123/AMtst t g.o:.zo t s :Date:14.07.2015

Decision : NC noted that DeitY Deficiency letter was issued to the firm/company on
r05.05.2015. As no reply from the firm/company has been received from them, NC decided
,to send a reminder to the firm/company to expedite reply. The case stands deferred to
14.07.2015.

|  IHQ Filc

l  l:01/81/050/00034/AM16/

IH6 Decision:NC dccidcd
l  lW」tten cOmmcnts Of

l lndOSed).

H7HQ Fllc
:01/81/050/00052/AM16/

1｀ he case stands deた rrcd tO 14.07.2015.

‐Case No。 :52/1/81¨ ALC2/2015 Palty Name:STERA
ENGINEERING INDIA
PRIVATE LIMITED

IRLA Filc

11“ Nol五″iたI:ALё2/2big,鳳

'ヽ

1品まk6+§ oNζ
l                    lPVT.LTD.

IMeet No/Date:4/81-

:ALC2/2015
102.06.2015

Status:Deferred

‐Lic.No/Datc:0610038100 1Defcr

Mect No/Date:4/81‐      status:Deferrcd
ALC2/2015
02.062015

ILic No/Date:0410160349 1Defcr

IDate:14.07.2015

for exarllination and

IRLA FHe

|:06/24/040/00030/AMi5/   125.03.2015       Datc:14.07.2015

品lC犠電ЪFttT鵠:賜据/器糊i∬
l∬

貯鶏糊留毬轟

:04/24/040/00318/AM15/      2703.2015

Decision :NC noted that the case has been relerred to MSMII
comments. The case stands deferred to 14.07.2015.

Offline Agenda M.No.04/81 dated 02.06.2015

SI.No.38

Case No. C-4 M/s Sakshi Impex. Ludhiana.
Meetinx No.04/81 06/
Dated:¨ 02.06.2015 Requesr fbr fixation of SION of tOO% EOt_r *ir
Decision:NC noted that MsME has furnished comments relating to them while co*rnents f.o*
C&PC is stiH awaited,NC decidcd tO send a reminderto c&Pc tO expedite the cOmments.The case

stands dcferred to 14.07.2015
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Case No.AR 55 M/s. Ankit Fasteners Pvt. Limited
Mccting No.04/81 F.No.O1/81/50/159/AM12/DES― ll
Dated:-02.06.2015 Rcquest for amendment ofNorms in rcspcct ofAdvance Authorisation No.

0710079421 dated 27.05.2011.

RLA F.No.07/24/040/50/AM12/

Decision :NC noted that the observation given by DIPP vide

dated 05.05.2015 has been communicated for the information of
response on this issue is still awaited. The case stands deferred to

U.〇 .No.12/49/2015-TSW/55¨ A/R

the flrm/company.Firm/company's

14.07.2015.

Sl.No.40

SI.No.41

SIo No.42

Casc No.ARl M/s. Flora Metals
Mceting No.04/81 F.No.01/81/162/13/AM16/DES― II

Dated:-02.06.2015 Request of for fixation of wastage norms in respect of 100% EOU Unit.

Decision : NC decided to send a letter to firm/company to submit the following information as per

written comments of DIPP vide U.O. No.l2l70l20l5-TSW/l-A/R dated 16.06.2015 as under:-

I . Item(s) of export and inputs with their quantities, required for each export item.
2. Information in respect of Sl. No. 3, 4 , 5 & I I of Standard Deficiency Format, export

product wise.

The case stands deferred to 14.07.2015.

Casc No.AR2 Kalpataru Power Transmission Ltd.M/s.

Mccting No.04/81 F.No.01/81/162/11/AM16/DES¨ II

Datcd:-02.06.2015 Request of fbr t'ixation ol'wastage norms in respect of 100% EOU Unit.

Decision:NC decided to ratify the norms of above AA as per written comments of DIPP vidc U.O.

No.12/70/2015¨ TSW/2-A/R dated 16/06/2015 as under:―

Wastage Norms may be flxed forthe EOU in terms ofpara 6.8(c)of Foreign Trade Policy as per

SI()N at Sl.No.C-220 of Engineering Products.

RA may take suLable consequential action accordi

Casc No.AR3 M/s. Brisht Eneineerirrg Works

Mceting No.04/81 Fo No.01/81/162/10/AM16/DES-11

ムJ
/41
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Datcd:-02.06.2015 Request of for fixatio! of wastage norffrs in respect ol' 100% EoU Unit.
Decision:NCdecidedtosendalettertofirm/companytosu
written comments of DIPP vide U.O. No.12l7Ol20l5-TSW3-A/R dared 16-06.2015 as under:-

l. Item(s) of export and inputs with their quantities, required for each export item.
2. Information in respect of Sl. No. 3, 4 , 5 & I I of Standard Deficiency Format, export

product wise.

The case stands deferred to 14.07.2015.

SI.No.43

SI.No.44

Si.No.45

Case No.AR4 M/s. Balark Overseas
Meeting No.04/81 F.No.O1/81/162/12/AM16/DES-lI
Dated:-02.06.2015 Request Ofお r ixatiOn of wastage nornlS in respect of 100%EOU Unit.
Decision : NC decided to send u le
written comments of DIPP vide u.o. No. 1217012015-TSW4-A/R dated 16.06.2015 as under:-

l. Item(s) of export and inputs with their quantities, required for each export item.
2. Information in respect of Sl. No. 3, 4 , 5 & 1l of Standard Deficiency Format, export

product wise.

The case stands deferred to 14.07.2015.

Case No.AR5 M/s. S.K. Industries
Mceting No.04/81 F.NO.o1/81/162/15/AM16/DES― lI
Dated:¨ 02.06.2015 ucst of fOr ixation Of、 vastage,OrinS in respect Of lo00/。 EOU Unit.
Decision :NC decided tO send a letter tO flrrn/company tO sublnit the fol10、

ving infOrmatiOn as pcr
written cOmments of DIPP vide U.O.No.12/70/2015-TSW/5-A/R dated 16.06.2015 as under:―

1 ltem(s) of export and inputs with their quantities, required for each export item.2' Information in respect of Sl. No. 3, 4 , 5 & I I oi Standard Deficiency Format, export
product wise.

The case stands deferred to 14.07.2015.

Case No. AR 6 M/s. Hunter Steel Ball Mfe. Comnan
ルlceting NO.04/81 F.No.01/81/162/14/AMi6/DES― ll
Dated:_02.06.2015 冨可モ悪百西西1て1¬巧0%EOU unit.
DecisiOn :NC decided tO



written comments of DIPP vide U.O. No.1217012015-TSW6-A/R dated 16.06.2015 as under:-

1. Item(s) of export and inputs with their quantities, required for each export item.
2. Information in respect of Sl. No. 3, 4 , 5 & I I of Standard Deficiency Format, export

product wise.

The case stands deferred to 14.07.2015.

SI.No.46

Case No.AR7 M/s. Jay Bhar.r,ani Metal Industries

Meetins No. 04/81 F.No.01/81/50/116/AM15/DES― II

Datcdi-02.06.2015 Request tbr modifrcatiorr of ad-hoc norms in respect of Advance authorization
No. 0310775181 dated 20.03.2014.

Decision : NC noted that DIPP Deficiency letter was issued to the firm/company on 9.6.2015. As no

reply from the firm/company has been received from them, NC decided to send a reminder to the

firm/company to expedite reply. The case stands deferred to 14.07.2015.

SI.No.47

Sl.No.48

Clase No.AR8 M/s. Shree Krishna Enterprises

Meetins No. 04/81 F.No.01/81/162/22/AM16/DES― II

Dated:-02.06.2015 Request of tbr flxation of wastage rlorms in respect of 100% EOU Unit
Decision : NC decided to send a letter to firm/company to submit the following information as per

written comments of DIPP vide U.O. No. 1217012015-TSW/8-A/R dated 16.06.2015 as under:-

l. Firm/company. an EOU, has requested for fixation of wastage Norms, in terms of para

6.08(e) of Foreign Trade Policy for the manufacture of "Brass Bars/Rods/Solid

Sections/Profiles " from "Mixed metal copper scrap with impurities like iron & Steel,

Plastic/rubber etc"
2. As per details submitted by the firm/company there is no past production of "Brass

Bars/Rods/Solid Sections/Profiles " and consumption of "Mixed metal copper scrap with
impurities like iron & Steel, Plastic/rubber etc" in the EOU.

3. Firm/company's application for fixation of wastage Norms in terms of para 6.08(e) of
Foreign Trade Policy appears to be premature.

The case stands deferred to 14.07.2015.

Casc No.AR9 M/s. Rot,al Rec-vcl ing lnclustries

Meeting No. 04/81 F.No.01/81/162/21/AM 16/DES¨ II

Datcd:-02.06.2015 Request of for fixation of w'astage norms in respect of I 00% EOU Unit

D"ffify the norms of above AA as per written comments of DIPP vide U.O.

筋
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B. wastage norms for the manufacture of brass items from
and Zinc Scrap/lngots/B i I lets.

It may alsO be clarined to Development cOmmissiOner,Kandla l

applicabb fOr the manufactμ re OFbrass Iと正:拝:iii m破 cd mctJ

No. 12/70/2015‐TSw/9_A/R dated 16/o6/2015 as under:

A.W duri

m鷹脱ryttL∬戦鼎l蹴
lutti漸lS m職ギ躙manufactured by EOUs in Jamnagar arel

Trade Policy for the
for same products

Segregated/processed mixed copper scrap

SEZ thatthe abOve wastage nOrins are

copper scrap with impurities like iron

(ii)Machincd articles/cOmponents/parts/acccssOries made Out Of brass rOds/bars/sOlid
S/

asta in lon:

Description Quantity Description Quantity
Segregated/processed
mixed Copper scrap

I Kg Mrxed metal copper scrap with
impurities like iron & Steel,
Plastic/rubber etc

As per actual subject to a
maximum of 1.50 Kgs.

i)For Brass ingOts/Billets

Export Item Input Item

Description Quantity
Brass Ingots/ Billets l Kg. l. Segregated/processed

mixed copper scrap
2. Zinc Scrap

OR
Zinc Ingots/Billets

1.08 Kg./Kg. content
in export product

1.06 Kg./Kg. content
in export product

1.02 Kg./Kg. contenr
in export product

sectrons/sol id profi les

Export Item

-

uescrrptlon 
I euantity

Input Item

りcscrlp110n
Quantity

Machined *ti..l"y
Components/ parts/
accessories made out of
brass rods/ bars/ solid
sections/ sol id profi les

I Kg。 t. Segregated/ processed
mixed copper scrap

2. Zincscrap

OR
Zinc Ingots/Billets

1.26 Kg./Kg.aort""t l, 
"^"ortproduct

1.24 Kg./Kg. content in export
product

1.20 Kg./Kg. content in export
product

鶉
‐■,1「 l Fll● ●r
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& Steel, Plastic/rubber etc. and Zinc Scrap/lngots/Billets and not applicable for the manufacture of
brass items from normal copper scrap.

RA may take suitable consequential action accordingly.

SI.No.49

Casc No.AR
10

M/s. Akshar Exports

Mccting No.

04/81

F.No.01/81/162/18/AM16/DES― 11

Datcdト

02.06.2015

Request of fbr fixaticln of rvastage nornts in respect of 100% EOU Unit.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide U.O. No.

1217012015-TSW/9-A/R dated 1610612015 as under:-

Following wastage Norms may be fixed in terms of para 6.08(e) of Foreign Trade Policy for the

manufacture of "Machined articles/ Components/ parts/ accessories made out of brass rods/ bars/ solid

sections/ solid profiles" from "Brass Scarp-Honey" in line with the Norms Committee team report

submitted in February,201l for same products manufactured by EOUs in Jamnagar area from
′'and also taking cluc from SION C-1376mixed also ing cluc m

Export Item Input Item

Description Ouantity Description Quantity

Machined articles/ Components/
accessories made out of brass

bars/ solid sections/ solid profiles

四
ｒｏｄ

l Kg。 Brass Scrap- Honey 1.24 Kgs./Kg. content in
export product

RA may take suitable consequential action accordingly.

Date:25.06.201 5
Place:New Delhi

(Pradyumf2ブ
////っ

Foreign Trade Developrnent Offlcer
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Departョnent of lndustrial POlicy`&Promotion

1.Nct Weight of export item may bc modifled as 1066.65 
ⅣlT

containing 1 024.6 MT of Carbon Steel.

2. Words``ofrclevant grade and thickness 7.l lnln'つ
may be sufflxed

with the description of lmport item at Sl.No.l and its quantity

may be a1lowed as 1075.83 NIIT as l.05 Kgs./Kgo content in the

export product.

3.Quantity Of import item at Sl.No.2  may be a1loWed as
2246.2 Kgs.taking clue frorn SION C-1289.

4.Quantities of import items at Sl.No.3&4 may be a1loWed as

applied for i.e.4586.71 Kgs.&40185.64 Kgs respectively taking

clue from SION C-1289.

5.Quantities of import items at Sl.No.5&6 may be allowcd as
applied for bcing less than O.040/O of FOB value of exports.

Norms committee may take a宙 ew

″
´
頑高 ′,

(S.K.Jain)
Development OfflCer

熱
尋
） (TSW)

NC Meeting dated 12/08/2014… Case No。 12/10/81(Ⅳ
1/S Ratnamani Ⅳletals&Tubes

Limited)(Advance Authorization No.0810115143 dated 14.09。
2012)

Advance Authorization may bc ratifled as under:

)1部

Norms Committee II
ffiq-Tsw/06 dated 15 llol2ol4
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 02t06t2015 - Case No. 41110/81 (M/s Neostar Steel Tubes Pvt. Limited )
(Advance Authorization No. 0410147871 dated 09.07.2013)

Advance Authorization may be ratif,red as under:

1. Length of pipe at export item at Sl. No. I may be specified as 3 Meters each ( Total length

9000 Meters)
2. Length of pipe at export item at Sl. No. 2 may be specified as 0.1 Meters each ( Total length

200 Meters)
3. Words " ASSORTED SCH" given in the description of import items at SL. No. 1,2,3 & 5

may be replaced with words "SCH 40, 168.3 mm OD"
4. Words " ASSORTED SCH" given in the description of import item at SL. No. 4 may be

replaced with words " Relevant SCH, 152 mm OD"
5. Total lengths of import items at Sl. No. 7,2,3,4 &. 5 may be specified as 3612 Meters,

2252 Meters, 253 Meters, 203 Meters & 2890 Meters respectively.

6. Taking clue from SION C-362, quantities of import items at Sl. No. 1 to 5 may be allowed

as applied for.

Norms committee may take a view

(S.Ko Jain)
Development Offlcer

¬レ‐ ―

|`|`′サ∫
″

Norms CoIElmittee II

DIPP No.12/70/2015-TSW/10 dated

h-t rro I

16/06/2015

料



Norms committee maY take a view

@
DIPP No. 1217620 1 4-TSW/33 dated

be corrected as " HSS

may be suffixed

import items at

多
/0こ 。`→

(S.K.Jain)
Development OfflCer

タ ダ
DepartIIlentOflndlllξ

alP° licyイ髭PromotiOn

lW)

littdilli:!:ム11111:ぎ

°

il鸞3111し,Ⅳ

1/S Jindal SAW Lilnited)(Advance

川vanc,AuthOriZation may be ratifled as under:

1  1.Quantity ofexp9rt pr° duct at Sl.No.l may be corrected as 4402.65 MT

(-20306 Meters )'

2. Description of export Plo-d"tt 
at S1' No' 2 may

Coat.d bends(coaiing thickness 2'50 mm)"

・  11111:`」」:il躙。1導 (&9 Kgゝ
 Of｀4onel Shcathゞ '

Юrtitem at Sl.No.3.

4. WOrd``Relevant''Inay be preflxedヽ
Ⅳith thC dCSCription of

sl.No.1,2`%13.

UOM of import item at S1' No' 1 may be corrected as "MT"

TakingcluefromSIONatSl.No.C-5g3,totalquantityofimportitemsat
S1. No. I &zput tog#tt *uV Ut allowed 4622387 MT as 1'05 MTMT

content in the export product at Sl' No' 1'

Quantities of import items at Sl' No' 3' 4'5 & 6 maybe allowed as applied

for i.e. 18. i 83 Wt , zi.Oti MT,3 '522 MT & 4402 Nos' respectively as

per SION C-593'

8. Quantity of import item at Sl' No' 7 may be allowed as 42 Nos' on net to

,.t basii as claimed bY the firm'

g.TotalquantitiesofimportitemsatSl.No.8to12puttogethermaybe
allowed within Z-'l"if Ogvalue of export item at S1' No' 2'

10. Quantity of import item at S1' No'-13 may be allowed as 14828'9 Kgs' on

^ " 
;ito nlt basis as claimed by the firm'

i 1. Total quantity of import items at Sl' No' 14 &' 15 put together may be

allowedasl93]Nos.onnettonetbasiswithaccountabilityclause.

7.

18/06/2014

て r
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Department of Industrial Policy & Promotion
(rsw)

NCMeetingdated0tloll20l4.CaseNo.38i19/81(lWs.RatnamaniMetals&Tubes
Limited ) (Air;;"; Authorizatio" No.0810125074 dated 25'09'2013)

Advance Authorization may be ratified as under :

l.Words..oD4572MMandWallthickness6.35mm&11.13mm,FBE
Coating thickness 0375 MM & enO Couting Thickness: 0'475 MM"

may be suffi*"a *itt, it e description of export p,roducts at S1. No. 1.

2,Words*oD457.2rurrur*awurrtni.t".''0.:smm&11.13mm,3LPE
Coating thickness: 3'9 MM" *"V Ut-t"fnxed with the description of

exPort Products at Sl' No' 2'

3. Quantity of .,pJ't"p'"a'o at S1' No' 1 may also be specified as86496'37

4. A;ffit:f export product at Sr. No. 2 mav also be specified as 15713'55

s. *r5;:ducts at St. No. 1 & 2 to contain 432i.ss2 MT & 132r.22

Mi of Carbon Steel resPectivelY' 
-

6. Words " or ,"iJ'*i-'g'uat a 
-trti"tt"tss.'.maY !-e.'suffixed 

with the

descriptionoflmportitematSl.No.landitsquantitymaybeallowed
as 4543.97 MT al 1.05 Kgs./l(g. content in the export product at Sl' No'

7. L.runtlti., of import items.at,Sl' No' 2 &3 may be allowed as47392

i.gs. A 65800 Kgs' resPecti"ll: .
8. Quantities "f 

i;?;-[ms at St' No' 4 & 5 mav be allowed as applied

g. $lru, .. of relevant grade & thickness" may be suffixed with the

description of Import itel 
11 

Sl' No' 6 and its quantity may be allorved

as 1387.281 ilf as 1.05 Kgs./ld.';;,*, in the export product at Sl'

10 t:*t,ies of import items at Sl'.No' 7 & 8 mav b-e allowed as 1869'4

Kgs. & 410f i ii;t' '"'f"tti'"fvtaking 
clue from SION C'1292'

11. Quantitv "f 
i,,;;? it;q; sl*;;;uv u" allowed as applied for i'e'

62856Kgs. taking ciue from S].OI C-1292'

12. Quantities of import items ut sr. NoI ro I r 1 may be allowed as applied

13.1i/:rds 
.. of relevant grade * ]lirg"it" f,Y 

be suffixed with the

description of Import ite"ms at Sl' No' -12' 
tt-? tO' 

- ,,

14. Taking "tr. 
rrorisloN C-593, quantities of import items at S1' No 12' 13

& 1a maY be allowed as under:

(i) Quantity of import item at Sl' No' 12 may be allowed as 71'673 MT

as 1'05 Kgs'A(g' content '*t'" export product at S1' No' 3'

>|だ
°
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(li)Quttt
MT aSl

(iii)Quan
as l.05

Norms COmn1lttee may take a vleヽ
V
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Development OfflCer

sW/25 dated  23 /07/2014
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Departlnent of lndustrial PolicyどL Promotion

(TSVの

(i)

(iV)

(V)

Norms committee maY take a view

No。 11/4/81(Ⅳ 1/S・ Jindal(India)Limited)
dated 31.03.2014)

(S.K.Jain)
Developmellt Offlcer

I Ⅳleeting dated 20/05/2014-Case
nce Authorization No.0210201846

Advance Authorization may be ratified as under:

Quantity of export product may also be specified as 85338 Meters in

addition to its weight of 5494.29 MT.

Thickness of import item at Sl. No.l may be modified as 0.365".

Taking clue from SION at Sl. No. C-1292, quantities of import items may

be allowed as under:

６

　

０

Quantity of import item at Sl. No. 1 may be allowed as 5406.2 MT as

1.05 MT/IvtT Content in the export product'

Quantity of import item at Sl. No. 2 viz. Epoxy Powder may be

allowed as 8.713 MT as per SION C-1292'

Quantity of import itenr-at Sl. No. 3 viz. Adhesive may be allowed as

19.111 MT as Per SION C-1292.

Quantity of irnport item at S1. No. 4 viz. Polyethylene may be allowed

as292.892 MT as Per SION C-1292.

Quantities of import items at S1. No. 5 may be allowed as applied for

being 0.32 % of fob value of exports.

ノ
 19/6′ ′フ

No.12/76/2014-TSW/53 dated 18/06/2014

■ f″

〔ア上



1-ハ i t ノ ′ノl,14

::___ 
‐

4

」2`だら,ノダ

Departlnent of lndustrial PolicyどL PromotiOn

CS｀め

etins date d 20t05t2014 - Case No. 12i4l81 ( lWs. Jindal (India) Limited )

1. Thickness ofilnport itern at Sl.No.l may bc modifled as O.356"だ
貶0.307".

2. ThiCkness of import item at Sl. No. 2 may be modifled as O.438" &
0.500".

3.Taking clue from SION at Sl.No.C‐ 1292,quantities ofimport items llnay

be alloWed as under:

Total quantity of import items at Sl. No' 1 & 2 put together may be

allowed as aiplied for i.e. 5182MT as 1.05 MT/MT Content in the

export product'

Quantiiy of import item at S1. No' 3 viz' Epoxy Powder may be

al]owed as appliid for i.e. 8.727 MT as per SION C-1292'

Quantity ofimport item at S1. No. 4 viz, Adhesive may be allowed as

19.242 MT as Per SION C-1292.

Quantity of import item at Sl. No. 5 viz. Polyethylene may be allowed

as294.892 MT as Per SION C-1292.

Quantities of import items at Sl. No. 6 may be allowed upto 1 % of

fob value of exPorts.

Norms committee maY take a view

::111石『orization No。 0210201854 dated 31。 03.2014)

市ance Authorization may be ratifled a■
under

(i)

(ii)

(iii)

(iV)

(V)

No.12/76/2014-TSW/58 dated 18/06/2014

づ r

″
千新klヽ

(S.K.Jain)
Development Officer
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"
Ministry of Heavy Industries & pubtic Enterprises

Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Deutschland Transformers pvt. Ltd for
ratification of norm of AA No. 04101s6g39 dated os.o4.2ol4.

Reference : DGFT UO No.o1/81 l50l74O/AM15/DES-[/72 dated 18.06.2014.

Reference above, the application of the firm has been examined and it is
observed that the firm has proposed to import HV Coils and LV Coils as
components for the manufacture of S-phase dry type transformer. Since t[re
proposal involve import of components, norm committee may consider yfle
proposal under GN-4 for engineering products ll

/, 'q
toa:r# s;ffi\\

Sr. Development Officer

町 DO,DES―II,DG田 .

DHI UO No.3(68)/2014/TSW(B)/

″パ°義

dated 08.07.2014.
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Departlnent of lndustrial PoliCy dtt PromotiOn

σSW)

NC Rdeeting 01/07/2014‐ Case No。 9/7/81(ヽ
4ノso Man lndustries(India) Limited)

(Advance AuthoriZation No.0310777050 dated 04.04.2014)

Advance Authorization may be ratiflcd as under:

1. WOrdS``Of relevant gradc Sこ thiCkness"may be added With thC dCsCription of import

item at Sl,No.1.

2.Quantities ofimport items at Sl.No.l to 6 may be a1loWed as pcr SION C-593.

Norms cOFllmittee may takc a view

l      /多 ″
彗 T獅 1フ

(S.Ko Jain)

Development OfflCer

SW/45 dated   23/07/2014

く

り Ⅲ

砕
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Offlce ofthe development Comllnissioner

Micro small&mcdiulln Enterprises

ⅣIECHANICAL DIVIS10N                、、

30(32)/15-ME

Suaect:AA no 3110063515 dated 16.04.14 in rcspcct M/s Avdhoot Englneers.

The norms may bc nxcd as follows:―

● Import may be a110WCd as 25MT inclusive of2%wastage

This issucs whh approval of Director(ME).

残 、/
(KoS.Sodhi)
AD(ME)

Shri P.Sahu:FTDO、 DGFT Udhvog Bhawan
O/o DC(MSME)UO leier n0 30(32)/15-ME dated 18.05.15

5'
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0210612015 - Case No. 1217/81 (M/s. Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310778970 dated 22.04.2014)

Advance Authorisation may be ratified as under:

l. Description, quantity and Net weight of export products at Sl. No. I to 12 may
be modified as under :

3.5 Core X 120 Armou

Armoured

Copper Cond. Covered with Semi Conducting Compound & Water Swellable Tape XLPE insulated CU Tape PVC
Sheathed Alumlnlum VVlre Armoured Cables Fo「 18/30(38)KV.

l Core X 400 Sq mm

l Core X120 Sq mm

l Core X 240 Sq mm

l Core X 500 Sq mm

l Core X 95 Sq.mm

Conductor XLPE lnsulated PVC Sheathed Armoured / Unarmoured Cables up to 1 100 V/LT.
4 Core X16 Sq mm

4 Core X 4 Sq. mm

4 Core X 25

4 Core X 35

3 Core X 10

3 Core X 16

3 Core X 35 Sq mm

Ш 堅 上 ___
4 Core X 6 Sq.mm(Armoured)   ___

3 Core X 70 Sq. mm( Armoured

3 Core X 120 Sq. mm( Armoured

3 Core X 240

3 Core X 150

3.5 Core X 50 Sq. mm( Armoured

3 5 Core X 70

法Ⅲ
｀

“

Ｓ‐

ＮＯ

Sizes of cables Quantity Quantity

(Kms) (MT)

1

l Core X 70 Sq mm

129560 606086

4 Core X 2.5 Sq. mm(Armoured)

(4 4 Core X 10 Sq. mm( Armoured)

4 Core X 50 Sq. mm( Armoured)

4 Core X 70 Sq. mm( Armoured)

4 Core X 95 Sq. mm(Armoured)

3 Core X 6 Sq.mm(Armoured)    _
1

3 Core X 25 Sq, mm(Armoured)
14

15

4 Core X 16 Sq. mm( Armoured)

4 Core X 25 Sq. mm( Armoured)

(19

(20

24

しわ
~



26) 3.5 Core X 35 Sq. mm( Armoured)

(27) 3 Core X 6 Sq. mm ( Un-armoured)

3 Core X 10 Sq. mm( Un-armoured)

29) 3 Core X 16 Sq. mm( Un-armoured)

2 Core X 25 Sq. mm( Armoured)

(31) 7 Core X l.5Sq mm(Armoured)

●2) 7 Core X4 Sq mm(Armoured)

(33) 7 Core X 6 Sq. mm( Armoured)
4゙) 12Core X 4 Sq. mm( Armoured)

15) 10 Core X 1.5 Sq. mm(Armoured)

●6) 8 Core X 1.5 Sq. mm ( Armoured)

(37) 7 Core X10 Sq mm(Armoured)

8゙) 10 Pal「 X075 Sq mm(∪ n― armoured)

●9) 1 Q X 1.5 Sq. mm( Un-armoured)

137080 122.880

Copper Cond. Screened with Semi Conducting Compound XLPE lnsulated Covered with CU Tape Armoured PVC
Sheathed Cables above 1.1 KV.

3 Core X 185 Sq. mm

3 Core X 120 Sq mm

3 Core x 240 Sq. mm

一
一釧

1 3Corex95 Sq mm

Conducto「 EPR lnsulated ZHFR Sheathed Armouredノ Unarrnl

2 Core X l.5Sq mm(Armoured)   _

2 Core X 2.5. Sq. mm ( Armoured)

1  151.365

豊bleS up to l100 V/LT

3 CoreX25 Sq mm(Armoured)

(4) 12 Core X '1 .5. Sq. mm( Un-armoured)

5 Core X 1.5. Sq. mm ( Un-armoured)

5 Core X 2.5. Sq. mm ( Armoured)

7 Core X 1.5 Sq. mm ( Armoured)

7 CoreX2.5 Sq. mm (Armoured)

12 Core X 1 .5 Sq. mm ( Armoured)

(10) 12 Core X 2.5 Sq mm ( Armoured)

(11) 499re X 1.5 Sq. mm (Armoured)

(12) 24 CoreX25 Sq. mm (Armoured)

6 Pair X 1.5 Sq. mm ( Armoured)

(14) 上小rmOured)

(15) o T X 1 5 Sq mmttArmoured)

(16) 6 PairX 1 5 Sq mmlUn_OrmOured)

(17) 121 X1.5 Sq. mm (Armoured)

31400 28.069

Armoured / Unarmoured PVC lnsulated Flexible Purpose Copper Cables rating up to 1 100 volts.
1 12 Core X 1 Sq. mm ( Un-armoured)

249ole X 1 Sq. mm (Un-armoured)

TCore X 't Sq. mm ( Un-armoured)

(4) 5 Core X 1 Sq. mm ( Un-armoured)

(5) 全丁XlSq mm(un‐ armOured)

(6) 12 Pair X 1 Sq. mm ( Un-armoured)
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6 Pair X 1 Sq. mm ( Un-armoured

2PaiX 1 Sq. mm (Un-armoured

l ParX075 Sq mm

10 Pair X 0.75 Sq. mm ( Armoured

5ParX075 So mm
lTX075Sq mm
2PAIR X075 Sq mm

5PAIR X1 5 Sq mm(Armou

CopperConductorCoveredwithGlassMicaTapeXLPEtni
to l100 V/LT

lTXl.5

6 Pair X 1.5 Sq. mm ( Un-armoured

12PaiX 1.5 Sq. mm (Un-armou

8TXl.5Sq mm(Un_armoured)

16TX15Sq mm
l PAIR X1 5

l PAIR X25 Sq mm

2PAIR X15 Sq mm

Armoured / Unarmoured PVC lnsulqted control purpose copper cable Ratinq up to 1100 V.
l Par Xl.5Sq mm(Armoured―
lTX15Sq mm
2 Par Xl.5Sq mm

12 Par X l.5Sq mm(Un

24 PairX 1 5 Sq mm(Un

咀 堕岬
8TXl.5S%里里【J上:armOuredl
16TX15Sq mm

Conductor XLPE insulated ZHFR SheatheQ Armoured / Unarmoured Cables up to 1100 V/LT.
2 Core X 25 Sq mm

19 Core X 1.5 Sq. mm ( armoured

12 Core X1 5 Sq mm(armOured)  ___
2 Core X 4 Sq. mm

37 Core X1 5 Sq mm

2 Core X 16 Sq mm

2 Core X 6 Sq. mm

lo Par x o75 Sq mm(arttOu[峰

型狂型⊇望コlS■ mm(ImQYredL
5 Pair X 0.5 Sq. mm ( armoured

10 Pa「 XO.5So mm
2Palx075Sq mm(Armou
l ParX075 Sq mm

l QX075Sq m里【Unf[□pyrOdl
lTX075Sq mm(∪ n_armoured)
1 QI1 5 Sq. mm (Armoured

2 PAIR X 1 5 Armoured

グ8

(7

(9

)

81000 31267

(2)

●

一６

34.850 18.527

(4

353500 284.169

的
一田

“
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Conductor XLPE lnsulated PVC&xLPE Sheathed Armoured Cables up to lloO Vノ LT.
l Pair X 0 75

5 Pair X O.75

10 Palr X 1 5

2ParX15So mm
20 PairX 1 5 Sq mm

1 PAIR X 1.5 Sq. mm

l QX075So mm

2 PAIR X 0.75 Sq mm

Copper Cond. Covered with Semi Conducting Compound XLPE lnsulated Covered with Copper Tape ZHFR
Sheathed Armoured cabte above 1.'l KV.

CopperCond'CoveredwithSemiCo'nductingCompoundXteeinsuta@
!!gq!!gd Aluminium Wire Armoured Cabte For above .1.1 

KV.

1 Core X 120 Sq. mm

1 Core X 150 Sq. mm

l Core X 95 SO mm

Conductor XLPE lnsulated PVC Sheathed Aluminium Wire Armoured Cable up to 1100 V/LT.

1QX2.5Sq.mm 4r[e!re!I_
5 PAIR X 0 75 mm (Armour

l Core X 120

1 Core X 95 Sq. mm

1 Core X 70 9q,Iq_

2.

3.

4.

5.

6.

7.

8.

9yryi,v of import item at S.No.l i.e. copper wire Rod may be allowed asl.0l Kgs./Kg. content in the Export products at St. No. r to 12.
Quantity of imporl item at S.No.2 i.e. LDPE Compound( Crosslinkable) may be allowed
as 1.05 kgs/kg content in the Export products at Sl. No.l to 3, 6 & g to iz.
Quantity of import item at S.No.3 i.e. pvc Resin may be allowed as 1.05 Kgs./I(g.
content in the expor-t products at S.No. 1 to 3, 5,7,9 &.'12.
Quantity of irnport item at S.No.4 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
content in the export products at Sl. No. I to 3, 5,7,g A iZ.
Quantity of import item at s.No.S i.e. CoGEGUM Compound may be allowed as
1 .05 kgs/kg contenr in the Export products at Sl. No. 4, 6, g, t o a t t .

Quantity of import item at S.No.6 i.e. Polidiemme Compound may be allowed as
1.05 kgs/kg content in the Export products at Sl. No.4.
Quantity of import item at S.No.7 i.e. Semi Conducting Compound may be allowed as
1.05 kgs/kg content in the Export product at Sr. No. 1, 3,10 & rr.
Quantity of imporr item at S.No.g i.e. copper Tape may be alrowed as l.0r Kgs./Kg.
content in the Export product at Sl. No. l, 3, l0 & 1 i.
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9. Quantity of import item at S.No.9 i.e. Aluminium Ingots may be allowed as 1.01 kgs/kg
content in the Export products at Sl. No. l,ll & lZ.

l0.Quantity of import item at S.No.l0 i.e. Galvanised Steel Wire may be allowed as
1.02 kgs/kg content in the Export products at Sl. No. 2(l) to 2(26), 2(30i to 2(37),3, 4(l)
to 4(3),4(6) to 4(1s), 4(17),5(9) to s(14),6(t),6(6) to 6(8),7(1) to 7(3),8(l) to 8(ld),
8(12),8(16) to 8(19).9 and 10.

ll.Quantity of import item at Sl.No. l1 i.e. Water Swellable Tape may be allowed as
1.01 Sq.Mtrs./ Sq.Mtr content in the Export products at Sl. No. 1.

12. Quantity of import item at Sl.No. 12 i.e. Glass Mica Tape may be allowed as
1.02 Kgs./kg. content in the Export products at Sl. No. 6.

Norms committee mav take a view
/=怖 lr

(S.K.Jain)
Development Officer

Norms Committee lI
DIPP No.12/70/2015-TSヽ V/25 dated 16/06/2015
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Department of lndustrial Policy & Promotion
(rsw)

NC Meeting dated 0210612015 - Case No. 2/10/81 (M/s River Engineering Private Limited
(Advance Authorization No. 0510388801 dated 19.06.2014)

Advance Authorization may be ratified as under on repeat:

1. Quantity of irnport item at Sl.No. 1 may be allowed as 29143 Meters as
content in the export product.

Norms committee may take a view

1.02 ⅣItrs./Mtr.

Development Officer
く蔦詐柚イ

Norms Colnmittee II
DIPP No.12/70/2015-TSW/29 datcd 16/06/2015
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Offlce ofthe Devclopment Commissioner

Micro Small&Medium Entcrprises

MECHANICAL DIVIS10N

Subject: AA no 0310786532 dated 08.07.14 of IWs Techfab (India) Industries Ltd.

Norms may be fixed as follows:-
Sno I of items of import may be allowed as I .01 kg/kg content in the export product

This issucs wnh the approval of Director(ME)for taking宙 ew by NC.

κ笏|ダ
AD(ME)

ヾ

押
け

Shri P,Sahu,FTDO.DGFT Udvo負 Bhawan New Delhi

O/o The DC(MSME)UO note nOl

of lmport items

PVC Resin

DOP- (Di Octyl Phthalate)

Vimco Carb Xvt

Titanium Dioxide R- 299

Eustab Uv- 944

Eso Epoxy dised Soabin
oil

DBLPH(DiBasic-1-Lead
Phosphate)

Sulphate)

GMS ( Glycettn
Stearate)

VVax OP

Carbon N330

30570.75

8788.50

4725.00

992.25

141.75

519.75

500.00

49400

236.25

189.00

47.25

Steel
Gabion
PVC

coated

300000 2.

3.

4.

5.

6.

7

8
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Quantity S.No of imporl
tems

Quantity
'ecommended in
Kg.

9.

10.

11.

12.
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 0210612015 - Case No. 18/13/81 (ltUs Technip India Limited) (Advance
Authorization No. 0510391221 dated 18.09.2014)

Advance Authorization may be ratified as under:

1. Net empty weight of export products at Sl. No. 1,2 & 3 may be specified as

I 1 1 .355 MT,38.924 MT, 0.689 MT respectively
2. Quantity of import item at Sl. No. I may be allowed as 580 Meters (16357 Kgs.)

inclusive of 1.02 o/o wastage as claimed by the firm.
3. Quantity of import item at Sl. No. 2 may be allowed as 295 Meters (6300 Kgs.)

inclr"rsive of 1.02 0/o wastage as claimed by the firm.
4. Quantity of import item at Sl. No. 3 may be allowed as2(t.36 Meters (562 Kgs.)

inclusive of I Yo wastage as claimed by the firm.
5. Quantity of import item at Sl. No. 4 may be allowed as 5 Meters (26 Kgs.)

inclusive of I oh wastage as claimed by the firm.
6. Quantity of import item at Sl. No. 5 may be allowed as 24 Meters Q7a Kgs.)

inclr"rsive of 1.25 oZ wastage as claimed by the firm.
7. Quantity of import item at Sl. No. 6 may be allowed as 12 Meters (223 Kgs.)

inclusive of 1.10 0/o wastage as claimed by the firm.
8. Quantity of import item at Sl. No. 7 may be allowed as 4.5 Meters (560 Kgs.)

inch-rsive of I o/o wastage as claimed by the firm.
9. Quantity of import item at Sl. No. 8 may be allowed as 3.5 Meters (a50 Kgs.)

inclusive of 0.6 0Z wastage as claimed by the firm.
10. Quantity of import item at Sl. No. 8 may be allowed as 168 Nos.(I599 Kgs.) on

net to net basis with accountability clause..

Norms committee may take a view
' +-', *-

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No.1217012015-TSW/43 dated 16 10612015
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Departlncnl of lndustrial POlicy`■ PromotiOn

(′
I｀SW)

NC ⅣIeeting dated 13/01/2015-Case No。 15/13/81(Ⅳ1/So Ⅳlew Electricals Ltd。 )(Advance
/ヽ uthorization No.3410040575 dated 24.09。 2014)

Advancc/ヽ uthorlsat10n lllay be ratincd as tindcr on rcpeat basis:

L After taking clue from SIoN c-1g90, quantity of imporr item rnay
be allowed as 157185 Kgs. as 1.05 Kgs./Kg. content in the export
item.

Norms committee may take a view

(S.K.Jain)
Development Ofncer

Norms Committee H
I)IPP No.12/9/2015-TSW/85 datcd     18/02/2015
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Subject :

Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSWBI Section

Application of M/s BHEL, Bhopal for ratification of norm of AA No.
1110928107dated。 5。

1折
12°
14.

Reference: DG「 T UO No.01/81/50/535/ AM 15/DES H/237 Dated
02.02.2015

Reference above, the application of the firm has been examined and
based on information made available therein, the proposal is recommended as
under:

ExpOrt Product:(i)180 MW Hydro Generator net weight 760 MT per unit.

Import ln,uts:

Item 5 to 7 & 9 to 12 net to net as per GN-4, with accountability clause.
Item 13 to 17, 2o/o of FOB values under C-1647 or as applied for, whichever is
lower.

Ex,ort Product:

Im,ort ln,uts:

(ii)180 MW Hydro Pelton Turbine net wt。 843 MT per unit of

EP.

Sl.No.
of AA

Import Item Qty. in MT/unit of EP
including (%o wastage)

1 CRNGO Steel Coils Grade HG 10062 171(20%)
2 CRNGO Steel Coil Grade:HG 10046/HG 10066 296(200/0)
3 Silver Bearing Copper Strips 21.33(1%)
4 Carbon Steel Plated 32.5(300/0)

8 Copper Winding Wire 14.26 MT(1%Wastagc)

4 CS Plates 317(200/0)

18 SS Plates 22(100/o)

Item 19 to 32- net to net under GN-4 with accountability clause.

This issues with the approval of JS(RKS).

Sr. Development Officer

ムが°
ノ

6♂

dated 21.05.2015.
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject : Application of M/s vikarsh Stampings India pvt. Ltd. forratification of norm of AA No. 3 1 1006s04 z d,ated, 12.r r .20 14.

Reference above application,
following modifi cation :

あ

subject authorization may be ratified as per

Description of export product may be modified as "cRGo lamination fdrtransformer" and inputs may be arlowed as per existing sroN c 323. I
//

0. ( L,(i -*o,(Gajraj Singh) 
-

Sr. Development Officer

15βSWo/Qつ

り
嗚

´

G7

dated 21.01.2015.
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Suucct : ApplicatiOn Of M/s Vikarsh stampings lndia Pvt.Ltd.fOr
ratificatiOn Of nOrn■ Of AA No.3110065048 dated 12.11。 2014.

Reference above application it is observed that
cRGo Electrical steel in coils for the manufacture
laminations. Since there is an existing SION at Sl.
authority may take necessary action accordingly.

the firm is importing
of CRGO Transformer
No. C-323, licensifig

Sr. Development Officer

円 DO,DES― II,DG田 .

DHI UO No。 3(3)/2015/TSW(B)/ dated 09.01.2015.| 
も

)｀
θ l

一 ブレ0 -

68



2 '6'/ t'

Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(BI Section

subject : Application of M/s vikarsh stampings India pvt. Ltd. forratification of norm of AA No. 311006s049 dated r2.7r.2or4.

´ g

-4L-dt. (l -z t' l' tl
(Gajraj Singh)

Sr. Development Officer

dated 2L.Ot.2OLS.

Reference above application, subject authori zation may be ratified as perfollowing modifi cation :

Description of export product may be modified as .,cRGo lamination fortransformer" and inputs may be allowed as per existing sIoN c_323.

町 DO,DES― II,DG「F.
DHI uo No.3(12)/2015/TSw(B)/

1ヽド
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Quality Power Electrical Equipment Pvt. Ltd. for
ratification of norm of AA No. 3110065052 dated 12.1I.2014.

Reference: DGff UO No. O1/81/50 lS2glAMLSlDES IIl15 Dated05.05.2015

Reference above, the application of the firm has been examined and it is
observed that certain essential information has not been furnished along with
the application. The firm may therefore be advised to furnish following
information:

1. KV rating of Export Product No. 2. I
2. Information as per Sl. No. 4, 5 & 11 of SDL for each export prod#ct

separately. 
, lU

to^:;larffu'='''
Sr. Development Officer

FTDO. DES-II, DGFT.
DHI Uo No. 3(1ls)/20lslTSw(B)/ tn/ dated 13 05 2015
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zr Gictt r_
(S.K.Jain)

Development Officer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting daterl 02106t2015 - Case No. 5/16/81 (M/s Rockwell Forge Private Limited
(Advance Authorization No. 2410041622 dated 12.11.2014)

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 3 & 11 of Standard Deficiency Format, export

product lt ise.

2. Quantities of export items and import items in Nos. also in addition to their weights.

3. Use of "Forged Rings"(imporl item) for the manufacture of "Forged Flanges"(export

item)
4. Manufacturing operations to be carried out on

justification for the claimed wastages.

Norms committee rnay take a view

semi-finished "forged flanges" and

Norms Colllmittee H
E)IPP No.12/70/2015-´ I｀ SW‐/60 datcd

卜1ド

16/06/2015

tも
8多

71



ヘ

Ar
;;;e'

Department of Industrial policy & promotion
(rsw)

NC Meeting dated l3l0ll2ol5 - Case No. 9/16/81 (M/s Modine Thermal Systems pvt.
Limited ) (Advance Authorization No. 04101s9729 dated l3.l 1.2014)

Advance Authorisation may be ratified as under on repeat basis:

l. Net weight of 325687 Kgs. may be specified with the quantity of export
product.

2' Words "WT: 0.4 mm" may be sr.rfflxed with the description ol'export item.3. Quantity'' of import item at Sl. No. I may be allowld as 332i00 Kgs. as
1.02 Kgs./Kg. conrent in the export product.

Norms committee may take a view

Norms Committee I
I)lPP No. l2l9l20l5- fSW/108 datcd t8t022}tS

(S. K. Jain)
Development Officer

'tz
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Ministry of Heavy lndustries&Public Enterprises

Department of Heavy lndustry

TswrB)secdOn

SuりeCt : ApplicatiOn Of M/s Toshiba TranslissiOn&Dist五
butiOn systems(I)PVt

Ltd  fOr ratiflcation OF n。 1.11 0f  AA No  o91o061535 dated
1601.2015.

Reference:DGFT Uo No 01/81/50/17/AM 16/DES H/16 Dated 06.05.2015

Refercncc above applicatiOn it is Observcd fO.11.the calculatiOn furnished

along with the applicatiOn that cOpper&ToBs consumptiOn per unit Of expOrt

product fOr 150 KVA TransfO.1ller is lesser than loo Kヽ
らヽ Transfoll.ler which

appears tO bc incOnsistent The flrm may therefOre be advised tO rcvi

。thgr technicai お百rよrneters cttstIIIcalculatiOn, size Of the cOnductOrs and

the calculation and furnish revised calculation along wiih design
each export product separately.

for

Sr. Development Officer

「

FDO,DES II,DGFF.
DHIuo No 3(124)/2015/TSW(B)/
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Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

subject : Application of M/s Manly S icon steel Rrt. Ltd. for ratification of normof AA No. OZtOtOZ4Z2 dated 20.01.2015.

Reference: DGFT UO No. 0l/81/50 16ZZ/AM 15/DES It/32Dated 26.OS.2Ots

Reference above application it is observed that description of exportproduct and import items and their ITCHS code are same and hence nomanufacturing activity appears to be involved. The firm may therefore beadvised to clarift and furnish following information:

1. Copy of Advance Authorization.
2. Correct description and ITCHS code for export

items along with copy of export order.
3. Information as per Sl. No. l1 of SDL.

rDO,DES― II,DG岡
DHIUo No 3(135)/2015/TSW(B)/

product and

Sr Development offlcer

29052015
ｍＯ
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1)epartrnen1 0f lndustrial POlicy`&PromOtiOn

(1｀SW)

N(3 ⅣIceting dated 17/04/2015- Case NOit:1/1::12.2階

 JR/1W India (P) Limited)
(Advance AuthorizatiOn No.0510393172 di

Advance AuthorisatiOn nlay bc ratiflcd as undcr:

l群驚;義響椰鮮鮮靖漁壌撫111躍織」f」継II註 '
L03準ノK&cOmen hぬ ccxpm ncX::針∬dダ:∬1」1おЪ:λ乱:lls=li∬
and C-1189.

Norms cOmillittcc may takc a vicw.

(S. K..Iain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/49/2015-TSW/114 dated 05/05/2015

75



ヘ

Norms Colllmittee H
E)IPP No.12/70/2015-「 SW/98 dated 16/06/2015

q/
″

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0210612015- Case No. 4/1/81 (M/s Worldfa Exports Pvt. Ltd.)
(Advance Authorization No. 0510393330 dated 20.02.2015)

Advance Authorisation may be ratified as under:

1. Words "of relevant grade & thickness" may be suffixed with the descriptions of import
items at Sl. No. 1 & 2 and tl.reir quantity may be allowed as applied for i.e. 396000 Kgs.
& 440000 Kgs. respectively as 1 .10 Kgs./kg. content in the export items at Sl. No. I & 2

Norms conrmittee may take a view

く島詐吻イ
Development Ofrlcer
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6-06-tt
F.No. 2(61t2011-TW
Government of lndia

Ministry of Steel
Technical Division

Subject: Ratification of norm in respect of Advance Licence No. 0310794029
dated 20.02.2015 and 0310794030 dated 20.02.2015 of M/s KRYFS Power
Component Limited, Mumbai.

DGFT may refer to their UO No 01181150151/AM-15/DES-2i07 dated 06.05.2015 and

also UO No 01/81/50/50/AM-15/DES-2/08 dated 06.05.2015 whereby the above
mentioned Advance Authorizations of M/s KRYFS Power Component Limited,
Mumbai have been fonruarded to Ministry of Steel for our comments/views.

Ministry of Steel recommends the import of Cold Rolled Grain Oriented
(CRGO) Steel in coils form (Prime Quality) of relevant grade with wastage of 1.015

Kg/kg for the aforesaid export product subject to the condition that width of imported

coils is more than the respective width of export products. However, export of coils

cannot be made from imported sheets. Therefore, import of sheets, as applied, are

not recommended. The following amendment in the description of item of import and

quantity of import is recommended:

―
・
０

Ｓ

Ｎ

Advance
Authorization
No and date

Description of
item of export

Qty Description of
item of import

Qty

1 0310794029
dated
20.02.2015

CRGO SIit
Coils for
Transformer
Cores width up
to 600 mm

800M丁 Cold Rolled Grain
Oriented (CRGO)
Steel in coils form
(Prime Quality) of
relevant grade
width more than
600 MM

812 MT

2 0310794030
dated
20022015

CRGO SIit
Coils for
Transformer
Cores width up
to 600 mm

300 MT Cold Rolled Grain
Oriented (CRGO)
Steel in coils form
(Prime Quality) of
relevant grade
width more than
600 MM

304.5
MT

(S.K.Bhatnagar)
Deputy lndustrial Adviser

ShH PoSahu,FTDO,DGFT,Udyog Bhawan,New Delhi.
Ministry of Steel U.O.No.2(6)/2011-丁W dated l%05.2015
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Department of Industrial Policy & promotion

(rsw)

NC Meeting dated 02/0612015 - Case No. 6411/81 (M/s Sterlite Technologies Limited )(Advance Authorization No. 0310794153 dated 2S.0Z.Z0LS)

Firm may be asked to submit the fbllowing information:

l. Detaileci calculations fbr the requirement of import items, supported by the Cross
sectional diagram of export product/Data Sheet(Net content of import items indicated
in export products do not match with the data sheet)

2. Net weight per KM of export product.
3. Material balancing viz. net content of each imported and indigenous input, per KM of

export product.
4- Details of import items at Sl. No. 5, ll & 17 and their specific use in the export

items.

Norms conrnrittee n-ray take a view

41tthr
Development offlcer

NOrms Commlttec H
DIPP No.12/70/2015_「 SW/1o4 dated

ム
Ⅲ

16/06/2015
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Norms Committee II
DIPP No.12/70/2015-TSW/1()5 dated

9噸 パ
}

16/06/2015

イご
新

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0210612015 - Case No. 6711/81 (lfls Sterlite Technologies Limited)
(Advance Authorization No. 0310794151 dated 25.02.2015)

Advance Authorisation may be ratified as under on repeat basis as per their
Advance Authorization No. 0310783827 dated 30.05.2014 in NC meeting No. 14l81
dated26.ll .2014:

l. Net ucight olexport product rnay be specified as3772.5 MT.
2. Quantity of import item at Sl. No. 1 may be allowed as 1.02 Kgs./Kg. content in the

export item as claimed by the firm, taking clue form SION C-1394.
3. Quantityof import itematSl.No.2may beallowedas l.l0Kgs./Kg.contentinthe

export item as claimed by tlie firm, taking clue form SION C-1394.
4. Quantity of irnport item at Sl. No. 3 may be allowed as 1.075 Kgs./Kg. content in

the erport item as clairned by the firm, taking clue form SION C-1394.

Norms contmittee mav take a view

′才
顧¬″(S・ K

Development Offlcer
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Department of lndustrial Policy & Promotion
(rsw)

NC Meeting dated 0210612015 - Case No. 68/1/81 (M/s Associated Cables Pvt. Limited.)
(Advance Authorization No. 0310794133 dated 25.02.2015)

Firm may be asked to submit the following information:

l. Detailed calculations for the requirement of each raw material, export product wise
supporled by the Cross sectional diagram of the cable/Buyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported as

well indigenous. except packing materials)
3. Material balancing 'v,iz. net content of each imported and indigenous input, export

product wise.
4. Total reqLrirement of each raw material, export product wise, in a tabular form

Norms cornmittee may take a view

く蔦鳶亀¬
「

Development Ofrlcer

Norms Committee lI
DIPP No.12/70/2015-TSW/106 dated 16/06/2015
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Page 1 of 1

⌒ SubieCti AA no 0510393519 dated ll o3.15 for Mノ s The Kings.
TOi nc2 dgft@niC in

Date: 06/17/1504:02 PM

Fromi Kanwalinder Sodhiく kanwalinder sOdhi@niC in>

Office ofthe deve10pment cOmmissioner

M:cro small&medium Enterplses

MECHANICAL DiViSiON

30(46)/15-ME

Subject: AA no 0510393519 dated 1 i 03 15 for M/s The Kings.

Norms rnar be lrxed as lollorrs:-

t Import mav be allorved on nel to net basis rvith NIL wastage and accountability clause.

-l'his 
issues \\ ith thc approval ol'[)rrcctor (N4l:) tor takine vierr bv N(.

(K S Sodhi)

AI)(ME)

Sh P Sahu.FTDO.DGl'T.Udh、 Og Bha、 、an、 Ne、,Dc!hi

O/o DC.MSME UO No30(46)/15-ME datcd i5 06 15

lrttps://nrail.gov.iniiwc_static/layoul/shell.html?lang:en-us&3.0.0.1.0 l40629l7

8上

6/18/2015
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'06.16Ministly of Heavy lndustrics&Public Enterprises

Department of Heavy lndustry

TSWIBI Section

SutteCt :  ApplicatiOn of M/s Kotsons Pvt.Ltd.for ratiflcatiOn of nollll of

No 0610038100 dated 25.03.2015.

Reference above application the firm may
information as per Sl. No. 3, 4, 5 & 11 of SDL
separately.

be requested to furqish
for each export profuct

Sr. Development Oflicer

rDO,DES II,DG「
DHIUO No 3(128)/2015/TSW(B)/ datcd 26.05.2015ア′

`3

、ざい「・・
ざ

F'!'t(
82

メ′J″β儡



へ

多 琲

,/ 4'-L- *

-/>'- T
(s. K. .lui61 "1 

t (-
Development Officer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0210612015 - Case No. A/R-l (M/s Flora Metals, Jamnagar)

Firm may be asked to submit the following information:

l. Item(s) of export and inputs with their quantities, required for each export item.
2. lnformation in respect of Sl. No. 3. 4 , 5 & 1 I of Standard Deficiency Format, export

product wise.

Norms committee may take a view

Norms Committce II
DIPP No.12/70/2015-TSW/1-A/R dated

ぃが
°T

16/06/2015

33
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(s. K.J"ilt 

| 6t r r
Development Officer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0210612015 - Case No. A/R-2 (lWs Kalpataru Power Transmission Ltd.)

Wastage Norms may be fixed fbr the EOU in terms of para 6.S(e) of Foreign Trade
Policy as per SION at Sl. No. C-220 of Engineering products.

Norms comnritter rrray take a view

Norms Committec II
DIPP No.12/70/2015-TS W/2-A/R dated

0/η
'0

16/06/2015
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(S.Ko Jain)

Development Ofrlcer

Department of Industrial policy & promotion
(rsw)

NC Meeting dated 0210612015 - Case No. A/R-3 (l{/s Bright Engineering Works)

Firm may be asked to submit the following information:

l. Item(s) of export and inputs with their quantities, required for each export item.2- Information irl respect of Sl. No. 3.4 ,5 & I I of Standard Deficiency Format, export
product wise.

Norms committee may take a view

Norms Committee II
DIPP No.12/70/2015-TSヽ//3-A/R dated 16/06/2015

35
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Norms Committee Ⅱ
DIPP No。 12/70/2015-TSヽ//4-A/R dated 16/06/2015

蒻 ‐′「ビ

Department of lndustrial Policy & Promotion
(rsw)

NC Meeting dated 0210612015 - Case No. A/R-4 (l\[/s Balark Overseas, Jamnagar )

Firm may be askecl to submit the fbllowing information:

1. Item(s) of export and inpr,rts with their quantities, required for each export item.
2. Infortlation in respcct of Sl. No. 3.4 ,5 & 1l of Standard Deficiency Format, export

product wise.

Norms committee ntav take a view

(S. K.Jain) )

Development Officer

86
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乙姦締仙

「
Development Ofrlcer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 02/06/2015 - Case No. A/R-5 (nrus s. K. Industries)

Firm may be asked to submir the foliowing information:

1. Item(s) of export and inputs with their quantities, required for each export item.
2. Infomlation in respect of Sl. No. 3, 4 , 5 & 1 1 of Standard Deficiency Format, export

product wise.

Norms committee nray take a view

Norms Committee Ⅱ
DIPP No.12/70/2015-TSW/5-A/R dated 16/06/2015

87
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(S.K.Jain)
Development Oflicer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 02106/2015 - Case No. A/R-6 (l\Us Hunter Steel Ball Mfg. Company)

Firm may be asked to submit the following information:

1. Item(s) of export and inputs with their quantities, required for each export item.
2. Infomration in respect of Sl. No. 3.4 ,5 & 11 of Standard Deficiency Format, export

product wise.

Norms committee mav take a view

Norms Committcc H
DIPP No.12/70/2015-TSヽ//6-A/R dated 16/06/2015
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Department of lndustrial Policy & Promotion
(rsw)

NC Meeting dated 0210612015 - Case No. A/R-8 (M/s Shree Krishna Enterprise, Jamnagar)

Firm, an EOU. has rcquested fbr fixation of wastage Norms, in terms of para 6.08(e)
of Foreign Trade Policy fbr the manufacture of "Brass Bars/Rods/Solid
Sections/Proflles " tronr "Mixed metal copper scrap with impurities like iron & Steel,
Plastic,/rubber etc"
As per details submittcd by the firm there is no past production of "Brass
Bars/Rods/Solicl Sectiorrs/Proflles " and consumption of "Mixed metal copper scrap
with inrpr"rrities like iron & Steel, Plastic/rubber etc" in the EOU.
Firm's application for fixatiorl of wastage Norms in terms of para 6.08(e) of Foreign
Trade Policy appears to be premature.

Norms committee nray take a view

3.

/多ノ L商乙|,/
(S.K.Jain)

Development Officer
Norms Colllmittec II

DIPP No.12/70/2015-TSNV/8-A/R dと tted

膿
カ

16/06/2015

39



^ 箭

NC Rtteeting dated 02/06/2015

Jammagar)

_ Following wastage Norms may be fixed in terms of para 6.8(e) of Foreign Trade
Policy for the manufacture of brass items in line with the Norms Committee teJm reportfor same products manufactured by EOUs in Jamnagar area submitted in
February, 2011.

A. Wastage during Scgrcgation:

DescriptiOn Quantitl

ireSegregated/processed

mixed Copper scrap

B. Wastage norms lbr the manulacture of brass items
copper scrap and Zinc Scrap/Ingots/Billets.

(i) For Brass ingots/tliltets

from Segregated/processed mixed

Input ltem

Description

l Segregatcd/processed 1.08 Kg./Kg. content
in export product

1.06 Kg./Kg. content
in export product

l.02Kg./Kg. content
in export product

mixed copper scrap

2. Zinc Scrap

OR
Ingots/Billcts

年
に

Department of Industrial Policy & promotion
(rsw)

Case No. A/R-9 (M/s Royal Recycling Industries,

Mixed ,"etaf coppe. sc.ap
with impurities like iron &
Steel. Plastic/rubber etc

As pcr actual sutteCt

to  a  maximum  Of
l.50 Kgs.

Export Itcrn

Brass Ingots/ Billcts

Quantity

λ ttb‐
lや
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(ii) Machined articlcs/C'ornponents/parts/accessories made out of brass rods/bars/solid
sections/solid profi les

Export Itern Input Item

Description Quant
ity

I Kg.

Description Quantity

Machined articlesi
Components/ parts/
accessories made out of'
brass rods/ bars/ solid
sections/ solid profi les

I . Segregated/ processed
mixed copper scrap

2. Zinc Scrap

OR
Zinc Ingots/Billets

l.26Kg.lKg. content
in export product

l.24Kg.lKg. content
in export product

1.20 Kg./Kg. content
in export product

It may also be clarifiecl to Der elopment Commissioner, Kandla SEZ that the above wastage
norrns are applicable lbr the rnanLrlirctlu'e of brass items from mixed metal copper scrap with
impurities like iron & Stcel. Plastic,'r'trl'rber etc. and.Zinc Scrap/lngots/Billets and-not appiicable
for the manufacture ol brass itenrs ti.orn normal copper scrap.

Norms committce mav take a view

´ ″
L´ ^

′Ci CIタ ン

(S.K.Jain)
Development Officer

Norms Committcc H
DIPP No.12/70/2015-TSヽ//9_A/R dated 16/06/2015
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(S.K.Jain)
Development Officer

Norms Committce ll
DIPP No.12/70/2()15-ド SW/1()―A/R datcd

物 ″

16/06/2015

′0却L

Dep:rrtment of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0210612015 - C:rsc No. A/R-10 (M/s Akshar Exports, Jamnagar)

Following w.Istage Norms may be fixed in terms of para 6.08(e) of Foreign Trade Policy
for the manufactule ol "Machined articles/ Components/ parts/ accessories made out of brass
rods/ bars/ solid sectiorrs/ solid proliles" tl'om "Brass Scarp-Honey" in line with the Norms
Committee team report subnritted in [rebruary, 2011 for same products manufactured by
EOUs in Jamnagar area trom "Segrcstrted/ processed mixed copper scrap" and also taking clue
from SION C-1376 .

Export Itcrn Input Item

Description Quant I)escriptinn

Machined articles/
Components/ parts/
accessories made out of
brass rods/ bars/ solid
sections/ solid proliles

Norms cornnrittee ntav take l r iew

1.24 Kgs.lKg.
content in export
product

92
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To

Subject: Ratitlcation of Norms
HBP. Vol. I.

lVleeting No. ..............

Export Items:

BIank Standard Deficiencv Letter Format

ol Advance Authorisation No. ........... dated .......... issued under Para 4.7 of

Dated: .............

1 Ivlodel number. technical speciticltion and specitic quantitv-both in terms of number (!f an.r') and/or
rveight. oleach e\port product (Appendix-33 olcurrent HBP ref'ers).

) Detail technical note on manuf'acturin.g process including the relevant tlolv sheet.
J Detail-technical drarvings -r,vith dimension of each export product: Catalogue.-il any, ma.r- also be

furnished. -' : "- ":r :
,l+ Weight of each Export Product.

5 Weight ol each ol the irnported and indigenous input. separately lbr each product. fbr the purpose of 
I

material balancing. Net weight (Gross rveight minus wastage) for each imported and indigenous input I

in the export product may be indicated. Net r.veight along r.vith details of other imported input to be I

used in the_resultant ggglgg1qd;oq-eh11o b_9 j4p_o!'Lqdlp_&c!l!.,ed Lqm_sources other than rhe license. if I

any. may also be indicated. I

Import Items:

Infolmation about the inputs required per unit of the resultant product as per Sl. No. t of Appendix-

7 Technical characteristics / part numbers, ifany.
8 Assembly drarvings/diagrams of the resultant product shorving placement and exact use oltomp-nents

in the export product (s).
o Biturcated quantities ofcomponents to be accounted for in the resultant product and the requirement of

components as spares. Rar.v lvlaterial / Consumables
Size and specification including grade, composition- range. thickness etc. of the itemi propoied for.
import

l1 Startin-gtr.omthespecificationoltheexportproduct,basiccaffi
proposed lbr import has been arrived at, including the net lveight of components to be manufactured
out of these imported n.raterials. lvastages claimed at each stage of manufacturing r.vith complete
.i usti fi cation and supported by documentary eviden ce/dt.a',vin gs etc

I I(a) Sheet layout diagram of the material indicating the r,vastase during blankine
Cross Sectional Dia-eram of export product rvitli calculatiorr of ra,uv nraterial requirement and the weight
of the Cable in K-e. per Knr. Copy of t'elevant National/lnternational Standard/bu.v-er's data sheet may
also be furnished.
Wei,eht of Steel. which requires imported welding marerial, giving break-up of:

(lx.riii) Steel Plates/Sheets upto 30mm thickness
(lxxir,; Steel Plates/Sheets more than 30 mnr thickness and upto 70 mm thickness
(lxxv) Steel PIates/Sheets more than 70 mm thickness.
(lxxvi) Otlrgrs e.g. Flan_ges, Pipes, Tubes, Bars/Rods. Castings/Forgings etc.

Particulars of the licenses obtained in the past and ratified by ALC (rvith or r.riihout modification) foi
the same export product covered under this application. in vier.v of Public Notice No. 48 dated
t4.t 1.2002.
Use olexport produrct

You are advised to apply lor SION
PIease use erpandedifull name ofend product. Do not use the abbreviations/short ibrm.
Itisnotcleartiomthedetailsgiveninapplicationib'tn
to rvhether it is a case of Physical exports or Deemed exports. If the same is Deemed F.xpot.ts, copy ol
Proiect Authority Celtitlcate (PAC) and detailed infbr:'nation aion--srvirh r.elevant documents ma1,be

g3



iurnishedtothisoft]ce.FLrrther.ilthesuppl.visagainsiI
fbllorving details may also be provided:-
EPCC licence number and date.

(i) CIF value of the licence.
(ii) whether this licence rvas issued under Zero duty'or 3 per cent Scheme.
(iii) Custom duty saved amount.
(iv) Products to be manufactured.
v) Hos EPCC licence holder intends to the EO against the EPCC licence.

Anv othcrinbrmalon:

The inibrmation carlled tbr rrust be submitted r.vithin three u,eeks tiom the dat. otLrrr. ot'tt..ris tett.,:
The intbrmation may be directly sent to................ Deput.v- Direcfor Ceneral ol Foreign Trade-
Norms commiuee-ll, Room No.2044. DGFT, Udyog Bhar.van, Ne'"v Delhi-ll00ll. E-mail:

Otlice Tel.: 2306 1562. Extn.......and copy of the same must be endorsed to the
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